and trucks, but with airlines because safety is paramount. What | have been thinking is to have a
separate Railway Safety Board. And, this is not any kind of a policy matter; this is just an idea
because like Mr. Rudy, | am also a flier and | have taken some technology from there, and there is no
doubt about it. If we can have an independent Railway Safety Board, what are they going to do? We
are going to have experts, not necessarily in-house experts. There are lot of Railway Board Chairmen
who are retired. There are lot of expert people in this country. We are going to analyse various
accidents in the Railway system. Why are they happening? How do we get out? Analysing and
providing advice regarding accidents will be one function. There are lot of things. | don't want to go

into all of them.

Lastly, Sir, there are three areas to make travel very safe - identification of risk, safety
management system, mitigating the risk of the safety. These are the three broad parameters. If the
hon. Members support - - I am again quite glad and happy that they are all, on board, with me - we
are going to make sure that between, perhaps, Kolkata and Delhi, why should it not take only five
hours? Why should it take seventeen hours? Between Delhi and Jaipur, why should it take four
hours? It can be covered in one hour safely. We talked about Japan. Japan has the technology.
Definitely, it has the technology. India has the brains. Please understand, all our IT students, all our
[IM students are there. India is full of knowledge and full of brains. We have to develop this in-house
as well. Al | need from you, hon. Members of Parliament, is a huge support. Let's take the Railways
to the fourth generation so that this country can give one of the best railway systems the world has

ever seen. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, we will continue the Short Duration Discussion on the
situation arising out of growing incidents of terrorism in the country with special reference to recent
blasts in Mumbai on 13th July, 2011. R ¥ ST, et STat T fawa o1, 981 9 o S| ga |
[ A HIOTT)

SHORT DURATION DISCUSSION

The situation arising out of growing incidents of terrorism in the country with special reference to

recent blasts in Mumbai on 13th July, 2011
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SHRIMOINUL HASSAN (West Bengal): Thank you, Sir. It is a discussion on terrorist activities
in the country which is a great threat before the internal security of our country. This discussion has
special reference to the 13th July incident that happened in Mumbai. At first, | would like to say that
our party always condemns this type of heinous activity or incident. In the sorry incident which
happened in Mumbai on 13th July, 26 people died, 123 were injured and a huge loss to property took
place. We have express, our concern to the bereaved families. At this point, | would like to say that
all the time the issue of compensation was talked about. So, | would like to know from the Minister
whether it is properly done or not. It is a fact that our party CPI (I\/I) has always been against this type

of activity wherever it happens, be it throughout the country as well as outside the country.

My second point is this. Sir, on the floor of this House, on behalf of our party, we have
repeatedly told that terrorists or terrorism has no religion, no caste and no creed. It was also proved
after the assassination of the Father of the Nation, after the assassination of Mrs. Indira Gandhi and
after the assassination of Mr. Rajiv Gandhi. Those who were involved in these three crimes, belonged
to extremist groups. | am not in a position to take their name; everybody knows that. They have

proved one thing that extremist groups, terrorists or Maoists are secular in the other sense. So, they
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have no religion, no caste and no creed. In this perspective, | should say that we must display one
board so far as terrorist activities are concerned, that is, zero tolerance board. But in this

perspective, we must fight these evils unitedly. But where is the unity?

Is there any unity in the Government? | read in the newspapers what the Chief Minister, the
hon. Prime Minister and the hon. Home Minister said. | heard their press conference. They said that
the Maoists are a great threat to our internal security. But the other partner, the second partner
always asked where the Maoists were. | do not know whether they have changed their attitude after

taking the charge of the office of the West Bengal or not. But it's happening throughout the country.

Another thing is, after any incident what do the police do”? The police indiscriminately arrest
the people. The worst sufferers are the Muslims who are minorities. And it has been proved after the

Malegaon blasts.

Sir, because it is Mumbai related, | have before me one figure pertaining to Maharashtra. |
would like to know about it from the hon.Home Minister. In Maharashtra, Muslim population is 13 per
cent. But among the jail population of Maharashtra, 43 per cent belong to the Muslim community.
We are told that many innocent people are arrested. If it goes on, and nobody stops this alienation, it

will create an uneven situation throughout the country.

When this type of incident happens, there are many agencies to tackle it. But when it actually
takes place what is heard is 'lack of coordination’. What is the Ministry doing? It says, 'no idea’ or
'no report’ or 'no information’. The Home Minister said before the Press that it's 'intelligence failure'.
But after 26/11, many tools were announced to protect our country, to take care of the internal
security of our country. One thing was NATGRID (National Intelligence Grid). With your permission,
Sir, | would like to read out two-three lines. It says, "The National Intelligence Grid has been set up
as an attached office of the Ministry of Home Affairs in April 2010. NATGRID will link databases for
constructing actionable intelligence to combat terrorism and internal security threats. As such,
NATGRID has been set up to create a facility that improves India's capability to counter internal
security threats."” But what is it doing? | came to know that it just got in principle approval two-three

weeks ago. It shows lack of coordination, so far as the Ministry is concerned.
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Sir, another point, which | would like to make, is this. | think that the Minister remembers that
both the Houses discussed and passed two important Bills, namely, NIA and UAPA. They are Acts
now. POTA was repealed. We have had some reservation over it. But we agreed to it because the
Minister had told us that it's for the sake of national security. But he promised, while concluding his
reply, that he would come back to this august House with the experience. What happened to that?
Till date, we could not get time to share that experience concerning the two Bills which we passed on

the promise or advice of the Minister.

Sir, it is not merely a law and order question. We have repeatedly said that if we have to check
internal security of our country, we have to take care of three factors. One is economic. Second is
political. Third is ideological. We should squarely fight it out. | suppose the Government is a little

complacent.

Because after the Mumbai blasts on 13th July, like me, many hon. Members have heard one
important announcement or observation from a leader of national prominence that 99 per cent of
terrorism is already solved and only one per cent is left. It is a very bad timing. Sir, | am not going into

details. Sir, the Government should clarify about the percentage matter, from top to bottom.

I am again saying that unity is the main thing to combat the internal security problem of our
country because it is our country. This great country, India, belongs to crores of people. So, it is our
duty. Sir, my concern is this. When such incidents happen, | feel one sport event 'Go as you like'
held in Delhi. Minister says one thing; Deputy Minister says another thing; intelligence adviser says
one thing; and, the Prime Minister says another thing. So, it is not a sport event like 'Go as you like'.
If it is going on, national security will be under pressure. So, through you, | would like to request the

Minister that we must make a concerted effort.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. Your time is over.

SHRI MOINUL HASSAN: Sir, my last point is this. Yesterday, it was also asked: What is the

root cause? | support it. But, it is a very wide question as to what is the root cause. Who will find it
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out? Unitedly, we should find out the root cause. The Ministry and the Government are one of the
piloting subjects or piloting sectors. But, | feel one thing. Please consider this. You are going to build
up an Aero City very near to Terminal-3. | have seen a report regarding Terminal-3. | know that the
Minister knows better. The Government has already permitted about 15 five-star hotels and one mall.
What is the distance between the runway and the mall? What is the distance between the runway
and these five-star hotels? It is barely 115 metres. Is it possible to maintain internal security of the

country when you are doing this?

Lastly, Sir, our State Minister knows very well. It is in a very limited area of three districts. Itis a
Maoist-affected area. So, joint action is taking place. Many people have lost their lives including
farmers and common people. It is a threat to the internal security. We should act unitedly to solve the
problem. Our Party, not only me but all, is in favour of the strong internal security of the country. With

these words, | thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Hon. Members, we have a number of

speakers. Therefore, | request every hon. Member to stick to the time allotted to his party.
Now, Shri Shivanand Tiwariji, not here. Then, Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadul): Sir, the commercial capital of India has been repeatedly
struck by terrorists since 1993. Mumbai has become the likely target of the terrorists because
terrorists want to destabilise the booming economy of India and the status it is having as a rising

power by way of rattling foreign investors and driving away the tourists.

Each strike on Mumbai has raised international concerns about the security of India resulting in
foreign tourists either abandoning or delaying their tour plan to India. The recent series of explosions
in Mumbai have claimed 28 lives and severely injuring many other might have another objective. That
is to divert international pressure to bring the Pakistan-based planners of the 26/11. Now, India is
saddled with the responsibility of investigating another terrorist attack. Sir, the international profile of
26/11 attack may decline, it may come down. It is a probability. Now the issue has taken a dimension
of law and order to that of a national security. | would like to say, through you, some accusations

were levelled against the Government. One is that the diplomatic stand vis-a-vis Pakistan policy and
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the counter-terrorism activities have been put on a separate list. Experts have credited our
Government for taking a historical stand in dealing with the extremists through a different mechanism
by deploying heavy military forces and, at the same time, addressing grievances through
negotiations. Another accusation was made that the Government has not taken any lesson through
the previous experiences and not any steps were taken to combat terrorism. | would like to say,
through you, Sir, again what are the steps the Government have taken so far. The National Security
Guards whose commandos battled the terrorists in Mumbai during the 26/11 attacks, now have four
NSG hubs each with an operational strength of around 250 personnel. As many as 20 temporary
Counter-Insurgency and Anti-Terrorism Schools were being set up. Following 26/11, coastal security
was also reviewed at various levels. Under the ongoing Coastal Security Scheme, 64 out of 73
coastal police stations were operationalised. As many as 79 new battalions of the Central Para-
Military Forces were sanctioned since 2004-05; and a proposal for raising 38 additional battalions of
the Central Reserve Police Force, including two battalions of women personnel were also
sanctioned. The Unlawful Activities (Prevention) Act was amended and notified. A model Police Act,
drafted by an expert committee in 2006, which provided for well defined duties and responsiveness
and sensitivity of the police towards public and accountability to rule of law, was sent to the States

for consideration.

Many States - when we were ruling in Tamil Nadu - including Tamil Nadu, Bihar, Assam,
Gujarat, Chhattisgarh and Haryana-have amended the Police Act or framed new Police Act. Along
with all other things, including police forces, including two battalion of women personnel are the
results of all these steps? | would like to say, it is not out of place to mention here that in 2001, the
fatalities due to terrorism was 5,839. In 2009, it declined to 2,232. In 2010, it came down to 1,902.
This year, 2011, currently till February 117 plus 28 whom we lost in the recent bomb blasts. | am not
trying to defend that the numbers have declined and that everything is all right. As the Railway

Minister has said, not even one death should take place because of the terrorist activities.
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I would like to submit, through you, to the hon. Minister that there was a shocking admission
by the Chief Minister of Maharashtra State that the Government was not able to purchase 500 CCTV
cameras which is the recommendation of the Ram Pradhan Committee to look after the security
lapses of 27/11; and the scheme is still pending with the Central Government for approval. The Chief
Minister has also said that he was totally deprived for 15 minutes and that deprived him of acting

immediately.
That has to be looked into.

Another proposal relating to telecommunication, which would help even at the time of crisis,
whatever may happen, is still pending with the Government. The Central Government should,

realising the active and crucial role played by the State Government, address these issues.

So, my submission to the hon. Home Minister and to the Government is, at any cost, we
should not let the bombers drive home their message that India, despite its being a rising
international power, is not able to control the terrorist attacks and that they have more potential by
undercutting the flagging credibility of the Government. | submit to the Home Minister and the
Government that stringent and strong punitive and preventive action must be taken against the
perpetrators or those who commit such crimes, and send out the message and reassure the people
of this country and the international community that India is totally and completely intolerant to any
such crimes; and anything done to disrupt the sovereignty and the national security of India will not
be tolerated. Severe action must be taken against such persons, whoever they may be, wijth strong

hands. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Shri Tiruchi Siva. Dr. Yogendra P.

Trivedi.

DR. YOGENDRA P. TRIVEDI (Maharashtra): Thank you, Sir. Yesterday, we had a very good
opening from Dr. Manohar Joshi who narrated the events that had taken place and the terrorist
attacks one by one. | also made some chronological data. | find that from the beginning of this

century we have 33 terrorist attacks and the last one was in Mumbai on 13th July. | particularly

308



remember it because it was at the Opera House and every day | passed through the area when | went
to my office. This has become almost a common thing. The people in Mumbai or the people
elsewhere in the country are resilient. Are they resilient or are they helpless ? They have no other go.
They have to go for their work; they have to earn their wage. They have to work and they go for that,
but not because they are resilient or they don't mind. Many people in Mumbai, when they get out of
their homes, are not sure whether they will be able to return home safe and sound. Why is this

happening?

Sir, it is the primary duty of the State to protect the citizens from internal violence just as from
foreign invasion. It is not happening in our country. Why is it that we are so soft? Why is it that we are
so vulnerable? We found the other day that a ship landed near Versova in Mumbai. One wonders
what our naval personnel and coast guards were doing! How can such a ship come right up to the
shore? Let us imagine that there was a nuclear device inside the ship. The whole city would have
been in jeopardy. How can a ship, breaking all the naval barriers, come right up to the coast of
Versova? | think that it is something which we have to think about. Probably, we are too soft about
the whole thing. Fortunately, our Home Minister, who is well versed in law, knows that the courts are
moving very slowly. After the arrest, there are years of trial. Very often, except in extreme cases,
bails are granted almost for asking. You will be surprised, Sir, to know that, when journalist Dey's
murder took place in Mumbai, most of the contract killers were people who were already convicted;
but they were on bail. Now when these things happen you must have a second look at our legal

system. We in this House are here primarily for the purpose of legislating.

Let us look at our legislative system and find out whether something can be done about the
procedure in courts. We find that the trial takes years; thereafter, there are voluminous judgements
running into so many pages. There is a first appeal and then the second appeal. If there is a big
sentence, then there is confirmation. All this procedure takes a long time. In the meanwhile, you
know about the people who are in jail. Our jails are not particularly very bad; they are quite cozy too.

It was mentioned that Kasab - who was almost found by everybody and there were several
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witnesses, still that trial went on for years - was provided biryani in the jail. | think this is something
which shows that we are too soft. We are trying to show the world that we are the people who are
very law-abiding; we are the people who have great honour for the dignity of a man. But does the
world care”? We must take some illustration, some example from what is happening in the United
States. The United States had a terror attack. Thereafter, they became quite strict and there has not
been a single such terror attack there. So we must try to understand the situation. There must be a
speedy trial; there must be quick conviction and the treatment in jail should be as people deserve to
have that in jails. We are here to legislate. One should bear in mind that we have first appeal, then we
have second appeal to the High Court and then the third appeal to the Supreme Court. Can we not
do away with all these matters where terrorism is involved once and for all? After the conviction, if
there is an appeal only to the Supreme Court, the appeal to the High Court can be avoided. So one
ladder, two or three year's time which we spend in the first appeal, can easily be avoided and from
the conviction, if a man is so convinced, he can go only to the Supreme Court. We must give a close
thought to it. | personally believe, we should give more investigative powers to the police. It is very
surprising. In the city of Mumbai, | am connected with an organization, the Indian Merchants’
Chamber. We had offered to the State Government Rs. 200 crores for close circuit TVs. But look at
the bureaucratic approach. When we offered close circuit TVs to be put throughout the city of
Mumbai, because of some bureaucratic involvement, that offer was rejected. Today we have no clue
about the people who had gone and planted these bombs in Zaveri Bazar, Opera House and Dadar.

So, | believe that we have to move with the time.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.
DR. YOGENDRA P. TRIVEDI: Sir, | will take two minutes more.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have already taken one minute more. So,

take one minute more.

DR. YOGENDRA P. TRIVEDI: | am only saying one thing that Parliament is a place where we
legislate. Let us do away with one ladder altogether; from conviction stage, go to the Supreme Court

if you have got a case. Somehow or the other, we must put some fear in the mind of the terrorists. |
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am making a suggestion. The moment there is a terror attack, one terrorist who is waiting on death
row and whose mercy petition has not been disposed of for a number of years, he should
immediately be hanged so that the person who is on the death row will tell the terrorists that 'please
don't do the terror attacks because my life is in danger.” Something should be done. Mercy petitions
are not disposed of for years together. We must think about it. We are a soft State; we are too
vulnerable; anybody can come and do anything. Thirty-three attacks in ten years is something which
is unimaginable. | think the Home Minister, who fortunately is a very eminent lawyer, will be able to
apply his mind and put a legislative process by which people outside, the terrorists, the killers should
not feel that India is a soft place where they can go, commit a crime, go in jail, wait for ten years, file

a mercy petition and then once again remain happy. Thank you very much, Sir.
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B9 T BRIATE T) T2 B7 G $AHT 9a1d e 21 FRT 72T o7 fF - "Whether Government had
proposed to set up National Counter Terrorism Centres.” The reply is "Yes, Sir. However, no final
decision has been taken on the constitution and structure of the proposed National Counter
Terrorism Centres.” Our hon. Home Minister is competent enough; when he can finish off terrorism
in Punjab, he can finish off terrorism in the whole country. | would like to know from him as to why he
is not in a position to deliver the thing which he can. So, | would like to know by what time a final
decision will be taken, when the National Counter Terrorism Centres will be established, because this

will help us in fighting out terrorism in the country.
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geforeia a1l STvTe B/ BRa 2, Afh SHT STUT | BTS2 2] 811 8, e e g6
2w o5 Hag # R o1 ot € ofR &9 uan 21 71T Tt & 3 R wat 9 o g, 9 favees R €,
o T ¥ o1 7Y £7 ST EHEBT T ST SLAY. BT MeT BT aRBRR IET 8, §F 1 91 Bl & [
8 TR T 9 TRHT B! U 5HH! AT, T &H U5 STAHarg B A= BRI 3FR ATel # &1 7 <A
terrorism @1 activities BT ST & 1 ART .S ﬂ?ﬂ@g@ﬁwﬁf%ﬂ?ﬁﬁﬁﬁ%\’l ?ﬁﬁ?%‘i’
g5 Sl £ {5 &9 9! 3| 319 9 STTdddTE @ indirect impact ¥ 3R {35 &1ret 91t iR
e 2, 918 &9 ol | Bl OY A1 WiF | HET oY, BHRY fhail energy SHH ¥ &1 Y81 21 399
SN iee §) BT sad] 81 896! A ARI IS 2w+ =T b 89 $4 5P b lel B

it gt e B 81 AR @ v rare fiel §1 59 4T o fF - "How the work of multiple

agencies is being coordinated and whether the NIA has regional offices also.” The reply is, "The NIA
has regional offices at Hyderabad and Guwahati along with the Central office in New Delhi." Now, we

have had 14 attacks in Mumbai. Then, why are we not having the regional office of NIA even in
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Mumbai? Mumbai is a very sensitive city, and we have to ensure that this does not happen in place
like Mumbai and Delhi. Of course, this should not happen anywhere in the country. But Delhi and
Mumbai are very sensitive places, and we must control terrorism. That is possible only when we have
coordination amongst our intelligence agencies. And whatever we commit, we must do it. Sir, on
26th November, 2008, a statement was made that we would have a Multi Agency Centre (I\/IAC) to

coordinate all these things.

What is the position on that? Has it been established? How are they coordinating? Sir, if these
terrorist activities continue, we will not be in a position to have our GDP growth. | am confident, Sir,
that Shri Chidambaram, being the head of the Home Ministry - when he can finish terrorism in Punjab
- he can, certainly, finish terrorism in India also but, for that, strict laws are needed, a faster judiciary
is needed and immediate punishment to culprits is needed. That is my request to the hon. Home

Minister. Thank you very much, Sir.

sft JEaR s AHdl (SR ARE): ey SuwWRnE Heled, STaR® JREm iR
JTdmars IR 39 9+ | ugel i ==t 81 gat 2 ofR oE aR g8 21 H °F Fatelt @1 i w8
I e Tt o g€ e Wew SR YT TR 59el & 915 59 Wa | g8 oY, SHET f51eh 5% HXe]
T S I 99 I 58 U 3R ST W STIciara He garm o, a1 g¥ g H sra-wraat
B TS g2 N I21 off| STA-HrIET F 5T T 7 e, e | fiyefl, s | fretl oik gften &
areT-31erT et # fefll 30 wa S0 W9 & aopret B Hall, STaRuiy sft arer et srearft
ST 9 g o £ g 59 a1 @) Wi © f5 R A sfel-SrReT @l SR ®El W W T8 5l 78 Ied, H1
g foTes sferT v o6 g1 ard orett & U e a1 uRade o &, Ul e ) uRTRifeai seen
g, T s ex g 9, BX Higeeh 1, BY N W STol-BRIS] B o7 [ewTs Us Y81 27 I8 § g 5
RS TeargoR &8 B ... (Fa9M)... § 78] &8 W8T g, e iR tearesk $8 72 ©,
g7 fAferey g W2 & oiR SU% HU-91Y IRBR B dRG | e off Xl 21 I 7, rel-praa &
2T, IfeeH S-S -0 H, STERT-IST TIST ST I & STeTT-3NeT fawal | sfdamarar
Tfafafet # o1 gU € &R I8l 9% & @ el 7 "sfew” W o @ for 2, 9w "gfseH
AR O 59 a%E & 7, R s w&1 71 w&t 99 Somar <1 ||

HEIGY, 31T I Agcaqul a1 2, 98 I8 & 5 § S € o A 718 #5415t & o H 7
& ga A IR BN FAIfh A1 T6 FH3AT oft T 1 81 & TR 7 <71 o5 g1 g~ A sicipare
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g1, ST TBT 9871 50D A BRU 2, T BRU B, "U" BRUT, "9 HR1, "H" R, "SI HRO
3N, ST A T8 #3 St o1 S SIS & G B ARSHE B U Sl {5 sndwartal g
2 freel HTell # 98T 272 37 S 9241 & fSorad g STgeit dl JREHTE B uIed, 9l sfdddrs &
T W 59 I H WEH-9EH Y ¥ ¥8 872 S Ai-981 & Sors g¢ RIgR B A1 39 Sharg &l a9
F MR 397 IS Y MY 2, I AREHTE IR UG ? 7 37191 I H S G5 BT HE A 8, SHBI BIg
T 1 faredt v o1 TRE e S ) Aha &7 G U el ol

Ry, ANl Wed § 9l 4 wu B R @ e [ qE gan, «fen
o STHAN & 1 HE Uedl & o o 98 SRRIOH Bl 30 AR 7 Tiie oxRod a1 3 2
5 "Yfewma SN 2, AfeT arafds SIRA o5 512l 7 9F & I979 FE] 7 FE| I8 WHR T
TRE W IMdHATE F A% e | W 81 3R FHE| 7 Bal s e o) S o 38 & o
SdaTg Bt e ufered 2, 9at &% 3 sndwmartaal o v g1 e 2, oat @ giar & a5
ol 9 ok @rg IR oR 9Ra | sideare] 99 O I8 ©, S9BT Bis 812 8] 8, TS R e
EHRT ENE] ST haTS &1 o $9 d1d &1 THAN 2 o 3791 SRPR &1 aR% ¥ 979 g9 %8 & b
AT SRS & BTl T T ERT 2

e IR @ ga@ T & 5 sndeafeal & g 93 W2 €1 99 g w3 ®Ed §, I'
BN HEdl & [ 59 erdmanadl @ 9 @ e, 9w deR (o9 wEf gare! 81 rar 21 5" a8
TER Hadl & [ 50 319 srdeare &1 g9 <91, @) 29 & et Re # sndeare! o Aarh
BT DI IS § 72 B 21 A F9H Vit ot &, Rreds IR H o775t 391 & ST A9 =8 8, <9 &
SN FHSIAT A8 &1 78led, H STUs A1egH W g9 TRBR B I8 HEl A6l g % oo a2 & o
BT &, 98 9gd 21 WeH gY B1ald 21 I8 I & AN &) foraniaed 2, 39 9% & Al &) 2 g,
T Y F AN DI IIEARE BT STod & o T SAddmaral X! & AaSe, ST SHA & Iav[a
+ft o<} oRE | 2 A ATl A el 81 U g ATH BRI, H $HH AHR B IS ST 7Tal
T TS 1P TRBR 1 HH 39 OR8 B 5201 IRp SIdTs ef 8] [P a8 SAdhare | a1 =gl
&, I8 3T aTe BT W BRI 18! ol 579 H I8 910 B8 Y81 § A1 59 & & 1 B8 Y81 g [ 3o
297 H O U SATRaTE! GHIHT EIT 8 I I A1 FEAT 1 8, I BT AT S TGT HEH ST
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21 STTcmaTa! g @ Yol IR 37 & 918 W 81 S 8, Telfasid U7, 3RgaRT A, 31 H 59
FHER T &5 81 91 &, <Afth g &1 goem s, Rraat e1dl ik <id) sk s 78 w® 39
HRBR Bt Nl o ToTg | ST &8 e 61 < o1 &1 T 2, I8 TEA I8 8, &9 XEdT 8,
I TR T & 5 9 gfor ey S RRTR 71 9 o, 59 S STdard] S Stet 7 W fam
Y1 H g a1d Safo %58 381 & 5 U srear | 79 uar {5 231 H 16000 | SR SN SdddTs F,
SIS & AR FFAAdE & M R Tl H 2| A8Ig, H gHH! Fel el AT, I8 H3fl ot 1+
SaTe H 39 IR | Fard| S9H faar 2 f5 $9 16000 H | 13,800 <N 3 €, S G £ SR srdwars
¥ T TR el A &g 2
IgauTeaE (. FL.9. FRI): 318 Feaege BT

it TR STy AL I8 R uRac g §7 B Al =i uRfRferat s €, et avts |
ST 319 21 327 H 37U T I b FHAA! BT FBRITGR Iy 7 fam 272 19 Soe a8 HE M i
% WY A R 9 TR 2, STIAT MY ARIARSH B! 9% ISEH! HIUC! W TSR S 387
3R e fs SPR A dIC @1 fhran 781 1 o T2 399 %1 9 W f& Qe L (/@ ). L.

SggwTend (. N FRAF): 318 TA HRY
3ft TR s ). oot <o A g7 Rt s+ & weleT, # ve sifom a1d wee =
Suauread (. T, FRE): s <red T 81 71 81 31 |1 e geReT o foran B

sft HEaR st AHAY: R, H 39 WHR B N F IR 7 v sifcm a1 e =g s HA
S U U BRIEHH A O &, S BRisH ava A1 & AR | g BT 8, U8 BRisH A sTeuerd
B B, [T BRIEH 9 srearaare 4T gl Sl 21 TE] 78l, 39 GReR 4 Sl el s o W81 2,
IP U W 1 2, H IH! W gafory Sl & <87 & i 31 wet wEt o1 {5 W A &, of|
< SR 1 AT ART B, 79 0 AT oft, S oft Byl Y5 &1 519 W I8 FRI, S 3a¥ S
T T TR B TR B, Sk 3{SR 9T G 17 8, S Al -SRI ST S, ST ST o1l 81 I8
B BYG O BEI 7 Bal, Bt 7 fod wu ¥ Ue dR% a1 sTerTaare! 3N Sawared) Bl 9aT e &
3R TR TR TH I & A B! I U= Farforan feme a2 8

SygwTeRd (. DA FRAF): 38 FAT BN ...(Fa9™)...

3ft HEATR ST Tt ST T & b SR B9 ST 1 ARG BRI, 89 Fedl (3 ST
ST 95 FEM &, 1 39 Q21 BT K T BN §H I27 BT AT W STharg | Sa+l 8l ThHd
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BT 2, T B MR TR #-1 I8 B 2 O oot ot uRfRufert 2 .. (aem)...
Syt (3. TR FRI): 317 T e e o forg 21 ... (caaem)...
sft g sreTa et W), H AR T HH S & forg e sifom et wee Arsar g f
4R 1 & A1 g i 7w,
q o -s1em e awar 87
J &R # g T IEar 27

3T S eaTs B! fowg, 3R T & SRR A gic &1 81 ...(a8m)... 897 &9 1 781 Bet
& smdware g, 1 IHAHM . (@FEF)... IEaE B R R gHeE s B FW

. (TIYT)...

Saauread (. fo1. RE): 311 798 wEe vsd S HE I B ..(aEm)...

sft qER s F@dl T AERTET B Ao 8 iR S Tig AR & Fer

Suauread (. TR, FRE): 39 TR fee saer o 9o €1 910 Wiged & Ridie a=d 2

. (HTET)...
3t IR sreTe AhA): TR, ST AR AN B A = (aem). .
Syaureas (M. A, RI): syt 4 fre warer w7 o 2 i it o 72 feam 21
sft g e At T2, TR, MU T ST B L (FAEH). .

SggTEe (. NS, FRI): T, F9- R ferrem w74 &1, st 5 fee o w5 e
2, Saf iR et o1 warar 78T fam 81 Afse oy = 91 72 81 99, WH SN .(FETH)...

Nagviji, please take your seat.

sft g srera At § Faes HRAT

# HI TRBR W TF SRM FHIAT AM301 & 3R TP G191 18T g1 MM 3 9 THR
ATEie #, 39 TR aRfRufoal = gga ffad 2 ik ffoa safoy 76 & & srdware e gvet o
32 € 3R I uTh B 72 21 9 FRifrd saferny € f OReR &1 srdeare, sterTaare iR Haxderdre
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TR o ifern € g eRve e & 3R 59 SRy theal o1 21 7o & 135 2% o= sipare 2o &
forelt 7 fareft 1 U= SE 1 B1p) & 5 IET & iR ST SR 3 37 ST HgEl Bl SmH < &1 8
3R TRBR F& T2 PR TIE B ... (T BT E)....

FRBHR | BRI 1 IR 2 & Scidarg o1 ddmdrg &t ok | IRaY, srdwmars | &g 31
77 2RIY 3R Rt 2771 3110 strciorars &1 Aoigd, Bia!, ISdTEl g2 T & a1 el N 9
3= aTdewmaTs 59 Y | WH BT 31R T I 3N SMAHaATE & Ty SR X307 IW 1 $ T8
B ATl 81

Suaureag (. 3. FRam): 33y, gwgarg sh ot wre, Rk 5 el g, s
BRI | €39 OIRT 21 39fery W9 &1 5 Pee 2d 2

sft v s (RBR): =, # O e aie, o= gaRe |1 e g9a1 2 2aT €l

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Listen, for 'Others Category’ there is no time
allotted. The time is over for "Others Category'. So, take five minutes. ...(/m‘erru,oz‘/'ons)...

Everybody should cooperate.

sft Ty s TR, 9 5199 W uge f 9 TR 98 989 g8 © oiR HH-) geret U
T B & - " gl & T, SO-T a1 Bl Y O B dlerd € 6 &9 S dmdTs Bl BIRi,
IR $9 IR OT9 STUeT T THE ST 2 MR o1d Y 3faest thefer B0 2 a1 g e a1 s« fa= &7
HHdT ¢ fF B 99 e T 21 FHel AER SRl off iR 3fd wiew S 7 aga afear W s,
Rt #7 aie @51 21 AT 3 Te a1 FE1 4 1Y {5 39 Mdwdrs &) e bl | gsl
SRS # 9/11 B3N, IUF 918 I8! $B 7Tal gall ifer o1y oi™1 Wiy, TR SRy, 3 @ 9ga
ATl IO 2, 8177 1993 & 915 MR 1993 | Ugel &1 9= &7 eNifory| &4 foaedt ux wferter =&t o

T2 21193 % TS 31% 1993 & 918 STdwdTs H &I+ AT IEdT §31T, 1993 & Ugel HIF 6T MddHarg o
3R 1993 & a1 5 STdidarg gai, I8 39 A ATl 18 e H ..(aem)... $f%Y 317y, &
I S 1 BH Tl ST, SIS 919 81 21 Had g H 18 T H 16 IR SHarg gl 1993 | uga
3R 1993 & 12 fapat 9= g | gatl, 39 Y 39 R e Ry, # fedft se w78l A we1 &
s - "TE TR 1 e SRl s et aten, s Trat e +ft T gR T qreaett H|

IR B9 ga8 T) ¥ el 3% 2 &1 8T o forg gRaR & @l ok o & <11 7% 977
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it gerdiR g (ST : g™ o e T8 ..(rae)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No time, please. ...(Interruptions)... No

time, please. ...(Interruptions)...
Y Trerifey e ), QT, SIRT A4S SRl (EET).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rajnitiji, address the Chair. Do not look there.

...(nterruptions)...
it TIoTfey T iU FRTI ) ARIT B BT 8, 31T By, 35 Sl

SHRI BALBIR PUNJ: Mr. Vice-Chairman, Sir, this should be expunged. We cannoct allow in

this House that "xEi®0aaATOO®R0 T8t e ...(eaaem). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I will look into the records. | will go through the

records.

o} T INATE: 31T expunge B SIRTT) 3R] S HRAT & B <IN
Syt (3. TR, HRIA): 3719 Y| 9 AT ..(FFEH)... 3T TR B TR HRU

oft IToTfY TATE: R, H ST HegH | U a1 B HA 1 S § HE =ArEdn & {5 1o gt
AR g T Toidt RN 8, 319 31T I8 91, 33t 5UR Tl Wied S 32 2.1

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, you please address the

Chair. You don't address them. You please address the Chair.

Y o weIE: WK, it SMddaTe & g | Tohd) Ared 91 72 9, 9% €, 91 St var
I €Y TS 379 MU o Fehd] A8 8 7l S8 HaT b 13 TR FaeH N oidt | 8, aifds
I ST T TS, Y SRT 9 TR MR BRI ST AT &b T4 B o1 dier 21 saforg sneHt eft-wt
TG Y ST 21 B BT 1993 F AT TSI 2, B @A Bl ST Waee R A ugann 8, 1
qrelt g8 & ok e v & 5 IR oo & SN oM &1 & g A 7 f5ar 21 596 &1
R & o5 o1a se it gog =R @ (et €, O 98 AW 1 R H S A1 T, 3! I T et
2137 T I Tef) g X2 & 3R qRT T1ew 3y 3w ¥ E1 &9 Sus! S © 5 o ave | e
IR IE | ...(HAHT)... MU G 1 31T ST BT 1 e 21 ..(aaer™)... 3RaT, ... (caaem)...
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sft e Rig BT (SIRES): 39 A1 1 g™ & AN @ IIY Y a1 urfdsas &
ST 1 S Y| 79 frawargde fFaes o 381 g % o &9 | & ..(aa™)... 379 37T
J g1 dnlrQQ, oifh STTd®maTe it is a very important issue. WW@@W@W%IWW
TR-IR fo<ft g &1 575 a8, 1 I8 AT B L..(FIEH)... 3R 3T TIRSH S Jel 1 B, al

o= & WrTergR, STerTia iR o1 fpa ged €, S UR S, A 9gd WHA | ghterg
PR 2, T IR H 31rot 3MR®T g I8 2 3R 4 o BE <= & 6 s o mifeea R 2,
3T 3SR &1 DY PR 6 TR FT 9% W98 F S, o 3 wFerar g fF it will send

wrong signals to the world.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rajniti Prasad, please conclude.

...(Interruptions). .. T e SfY, Sy iy . (a e ). .

SHRI BALBIR PUNJ: What is he saying? ... (Interruptions)... They are blaming the Muslims of
India for doing all these terrorist activities to avenge the demolition of Babri Masjid. In fact, he is
blaming the entire Muslim community for all the terrorist activities in the last 20 years. This is

unacceptable, Sir. There has been a clear case of Pakistan. ... (Interruptions ...

Sugureas (N, 9. $RE): 3177 33 1LY 3179 I3 S ..(@FEM).... IO det {211 37
S SITST ..(SFGETH). .. ST HATE Sf ...(GEH).... 37T &S ST ...(HELM). .

SHRI BALBIR PUNJ: He is absolving Pakistan and blaming the Muslims of India. This is totally

unacceptable.

sft forspw amt (A= wRen) : SUHIEE S, ST TS L (SaFET). .

SggwTend (. T3 FRI): TSI Sf, 3779 ST ..(@FE)... Mr. Rainiti Prasad, please

speak on the relevant subject and conclude.

TR T R, TIE Wl 81T . (I ET). .

Suauread (. N9 $RaE): 19 Hage i) Ry, sro= 31 e gaveT ergH form
(FGE)... 394 S e gt foran, simom rd fimie @1 wa foran 81 3 <@ eg a8t W)
é‘f@'{’l ...(AdYT)... Take one minute more.

7Y IeTI TS St 21 9 T8l aier g1 or TS A g
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SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, the triple bomb blasts in Mumbai on July
13 deserves serious condemnation. The terrorists are always targeting the commercial hub of our
country, particularly congested places and streets. We are saying, after the terrorist attacks, our
investigative agencies are moving with some pre-conceived notions. After his visit the hon. Home
Minister has said, in unequivocal terms, that our investigative agencies would go without pre-
conceived notions. So, this is a very welcome thing. He has also said why they are targeting Mumbai
is nothing but to attack the growing prosperity of the nation. So, that is the short-term perspective of
terrorists. But, we don't know; we are yet.to know the long-term perspective of terrorists as to why

they are attacking commercial capital of the country.

Sir, coming to investigation, i would like to say what we had seen in the past was that these
investigative agencies were having a mindset and arrested thousands of Muslim youth either in
Malegao incident or Macca Mazid blast or Ajmer Sharif blast or Samjhauta express. Then,

afterwards, we came to know who is behind it. And, the name of Abhinav Bharat came out.
DR. CHANDAN MITRA (Madhya Pradesh): How cah you say that?

SHRISYED AZEEZ PASHA: It has appeared in the press and investigation is going on. You are
a man from the press. You know it better as to who is responsible and who is not. So, what i mean
to say is that we should not go with pre-conceived notions. What mindset you were having
previously and what sort of investigation we did in the past should not be repeated in the future is

what | wanted to say.

Sir, recently, there was a news item in a very important Marathi Daily - Pudhari - where it said
that the Government of Maharashtra is seriously thinking to form a Commission consisting retired
senior officials. | am really surprised to see the names of some tainted officers in this, except one or
two who are the persons of integrity. In 1992, the then Police Commissioner who was suspended
because he could not safeguard the interests of the minorities and he could not control the riots has
been suggested for the Commission. Another high-ranking police official who was hand-in-glove

with Telgi Scam is also there. So, | am really surprised if this sort of tainted persons heading the
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investigative agencies, what would happen to the final outcome. So, | urge that the Government

should be very cautious while considering such persons in such Commissions.

Finally, | would like to say, as assured, there are CCTV cameras and other things and we hope
that there would not be repetition of such incidents, even though it is very difficult in a country like

India. But, we have to take all drastic steps to see that it should not recur again.

Today morning | was really surprised to see in the press that in spite of warning given by our
fishermen about 26/11 miscreants, our police and investigative agencies did not move properly. For
that, we had to face such a big horrible attack. So, from time to time, we should see that such things
are stopped. And, secondly, all the investigative agencies should have proper coordination. Lack of
coordination is one of the important things for failure. So, these are the things which we have to see
and ensure that such sort of things should not occur, particularly in Mumbai and other areas. Thank

you very much.

DR. ASHOK S. GANGULY (Nominated): Hon. Vice-Chairman, Sir, | am not participating in
the point-counterpoint debate that is going on. Like many of you, who were in the Parliament during
terrorist attack, | happened to be at the Tajmahal hotel in Mumbai on 26/11 when the terrorist attack
took place. There were twenty couples, including my wife. And, we were struck in a room without a
lock. Fortunately, the lights were turned off. We struck from 8.00 P.M. to 4.30 A.M. in the morning
until we were rescued with the help of the Bombay Fire Brigade, Mumbai Police and many of the
troops sent by the Central forces. So, one has gone through the horiffic experience and not watching

on television or reading about terrorist attack in the newspapers, are entirely different experiences.

We also watched the next day what happened in Chabad House. However, | compliment the
Home Minister and his colleagues in the Home Ministry for a number of new initiatives which have
been taken since 2008. However, there are some orange and red signals which, through you, Sir, |
wish to share with the hon. Home Minister. One single weakness which still persists and which

prevents us from taking pre-emptive measures is that a single point of coordination regarding issues
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of internal security, is yet to be fructify and work. This is mainly because we never get rid of old
Intelligence organisations while building up new ones. Turf-wars are well-known. We, sort of,
tolerate them in the name of democracy. We need a single internal security command. My request to
the hon. Home Minister is, more than anything else, we can learn valuable lessons from the
Homeland Security Organisation in U. S. There were turf wars in United States also, which had to be

ended in order to coordinate pre-emptive capabilities.

| would like to just share another example. There is a new coastal security set up, in Mumbai.
Many of their new patrol boats lie idle on the coast. They cannot move around the coast because the
don't have funds for fuel to operate more than for a few hours. The 13th July, 2011 explosions
exposed the weakness of the systems once again. My whole point is, we keep on saying, this is not
right or that is not right. Unless we have strong pre-emption capabilities, it is unlikely that we will
have the ability to monitor, to control and tor prevent what is going on in the terrorist cells and
organisations. Modemn technology, modern surveillance methods and coordination with international
agencies are - unavoidable and imperative for acquiring the pre-emptive ability which this country

must have.

| wish to add one important point. We are a multi-cultural and a multi-religious nation. My
request to all my colleagues in this august House including the media is, don't point fingers to any
single community, to any single group, to any single religion because by doing so is the biggest harm

to ourselves and our nation.

' would also like to mention that cyber attacks are an additional issue that is going to grow. It is
no less lethal compared to human terrorism. You don't see people being killed, but, you suddenly
find out the country's secrecy, and its self confidence being undermined. China, | am sorry to say, is
the leading cyber warrior in this field and has been attacking India, USA and other countries. | am not
concerned with other countries which China attacks. | am concerned with China's long term designs

on India's security.

Sir, | wish to make another point regarding this rise of right is forces around the world. The
latest example is what happened in Norway. This House expressed its deep condolences to that

nation. Rise of such forces is not restricted to Norway. Many countries are facing the rise of the
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rightist forces which are no less dangerous than the visible terrorists that we normally focus upon.
India is facing the rise of rightist forces who are a enormous and growing danger. My request,
through you, Sir, to the hon. Home Minister is, please include them in the net for surveillance as

much as we do the other well-known groups which are read about all the time in the public domain.

Finally, Sir, we can make our history, but we cannot change our geography. We happen to be
in the most dangerous place in the world. We have one of the largest populations. We have a
complex geography. We are surrounded by nations which are not friendly. These are the realities. We
can shout, we can write headlines, but, we have to deal with the reality of our geography. The
challenge of terrorism must be faced squarly. | thank you, Sir, for giving me this opportunity of
complimenting the Home Minister for what has been done to counter terrorism. But this whole House
has to support you whole heartedly. Mr. Home Minister, because your task is just enormous, and

every Indian has the responsibility to lend a shoulder to this national challenge.

We cannot do it by ourselves. We must take the best help from anywhere in the world. We
must get the finest mind, whether in the Government or outside the Government. We must get the
latest technology. There is no shortage of money in this country. What we have to have is the biggest
resolve that we will not allow terrorism to overcome us, to overtake us or to overpower us. | thank

you Mr. Vice-Chairman for this opportunity.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, at the outset, | appreciate the fact that
the Home Minister rushed to Mumbai immediately after the blasts. | also appreciate the fact that the
police force reached the sites within 15 minutes. But, unfortunately, till today, the agencies are
lurking in the dark for clues. | am emphasizing this point because bringing the culprits to book is an
important step in preventing such types of terror attacks. Sir, prevention is better than cure. Our
special agencies are lacking in systematic, coordinated and precision approach. If you analyse 1B,
you will find that it is having a force of 25,000 personnel. Out of them, 8,000 personnel are drivers,
peons and administrative staff. Only 2000 IB personnel are looking after IB operations, which is

mostly political in nature. Only 200 officials have been assigned the task of counter-terrorism.
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Sir, the NIA Bill was hurriedly passed by Parliament. It was piloted by our Home Minister. This
Force was created in 2008. Till today, there are 28 cases with this Organisation. Of these, only three
are original cases. In all other cases, it is playing second fiddle to State agencies and assisting them

by giving advices.

Then, even Pune and Mumbai blast cases were also not handed over to this Organization,

because they did not form specialized teams to keep a dedicated watch on different terror groups.

Then, Sir, it is our Home Minister who piloted this Bill. At the time of his meeting with the FBI
Director, a little two months later, - | quote, Sir, it is Wikileaks, it is not mine - "Mr. Chidambaram
conceded that he was coming perilously close to crossing constitutional limits in empowering the
NIA. He explained that the concept of ‘federal’ crime does not exist in India, with the law and order
the responsibility of the State Governments. Charge d'Affairs Steven White cabled about this
meeting." Then, why was such type of a legislation brought in? If it is a weak legislation, and if it is
nearing unconstitutional, this gives a message to the terrorists that laws cannot prevent them from

taking up such types of terrorist activities. That message will go.

Regarding NATGRID, already my friend has mentioned about it; so, there is no need to explain

that, again, in detail.

Then, | come to special squads by State Governments. ATS, especially, in Maharashtra, they
have to keep a watch on suspected terrorist elements. When there is a reliable information, they
must inform the other State agencies and also RAW, IB and NIA. They can coordinate with such
types of organizations and collate the information. If some real information is there, they can
neutralize the modules and shells. They have to do such types of things. But, unfortunately,
whenever there is a blast, these people implicate wrong persons, wash their hands off, and,

ultimately, shirk their responsibilities.
| can quote many examples but as there is no time, | cannot quote all those things.

In reply to yesterday's Question No. 56, the Home Minister had said that some measures have

been taken to counter terrorism. But the measures which he mentioned in his reply will only prevent
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the outside players from neighbouring countries but these measures will not be effective in preventing

home-grown terrorism and these measures will not be able to prevent it.

Then, Sir, for Bombay blasts, no organization has come forward to take its responsibility. | do
not know whether our agencies or the Ministry tried to analyse it or not. Is it the weakness of the
organization which is stopping it not to own its responsibility or is it that they are testing the alertness

of our police forces to conduct a big operation? | want to bring it to the notice of the Home Minister.

Last but not the least. | happened to see the Website of Maharashtra Police. | would like to
quote here the three responsibilities of the Mumbai Police. One is, the Mumbai Police has been the
vanguard of bringing awareness about AIDS by reaching out to people through its widespread
organizational network. It regularly organizes blood donation camps for helping the needy. Presently,
noise and air pollution are high in its agenda of services. If they are doing such type of services, how
can they maintain law and order in the State? Sir, when there is such a lack of coordination among
the special agencies, the Central Government or the State Governments cannot prevent such

terrorist attacks. The God only can save this country.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Next is Prof. Saif-ud-Din Soz. Sozji, take

fifteen minutes, please.

PROF. SAIF-UD-DIN SOZ (JAMMU AND KASHMIR): Mr. Vice-Chairman, Sir, terrorism is
indeed a threat to our national security and we have to fight it out with vigour. The three rush-hour
blasts in Mumbai on July 13 came as a grim reminder to the country that terrorism is yet to be fought

out; it is a threat to the national security and we have to be vigilant.

But while | condemn these acts of terrorism, particularly, what happened in Mumbai earlier
and this time, | pay a tribute to Mumbaites who remained united most resolutely and showed their
togetherness and resolve to fight terrorism. There were voices of provocation but together the
Mumbaites showed their vigour as an integral part of the nation and they stood the test of time. | pay

a tribute to them.
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When | am condemning these acts of terrorism, | feel very sad. From the major Opposition, |
heard three speeches. | heard the speech of Manohar Joshiji. | don't want to score any political
points. But | say it for the record and also for your kind consideration. | heard Manohar Joshiji, Ravi
Shankar Prasadiji and Nagvi Saheb just now. | wasn't much impressed. | must say it, because, even
while the blasts took place, the senior leaders of BJP were blaming the hon. Home Minister, the hon.
Prime Minister and the UPA Government. That was a moment to stand united. Here, in the House, |
heard these senior colleagues speaking on this issue. They were all the time blaming the
Government, blaming the Home Minister. This is the time to stand with the Home Minister. It is a very
difficult task that Mr. Chidambaram is handling. There was no substance in these speeches. Rhetoric

is there, but that is not going to serve any purpose for the nation.

| wish these luminaries came forward to make suggestions to the hon. Home Minister and |

wish they said that they all stand united in the fight against this menace.

| have a long list of these blasts with dates - Varanasi, Pune, Mumbai, Assam, Imphal,
Ahmedabad, Bangalore, Jaipur, CRPF Camp at Raipur, Rajasthan, Hyderabad, again Hyderabad,
the attack on the train and, lastly, what happened on the 13th of July in Mumbai. But there is no time.
Some of the security agencies see a pattern in the blasts on 26th and 13th. | will not go into that; | do
not believe that the 13th is a bad date in the calendar. It may be a superstition. But they see a pattern
and they can go deeper into it and find out why this was happening. While | say all this, | feel a great
relief in my mind that the international community, all the time, has stood with us. From many of the
Capitals statements came and their Parliaments condemned the acts of terrorism in India. As a
representative of their thoughts, | would say that Obama, at that time, was very forthright when he
said, and | quote him, "During my trip to Mumbai last November, | saw first-hand the strength and
resilience of the Indian people and | have no doubt that India will overcome these deplorable terrorist
attacks". So, there is quite a Iot of understanding of the misery we are suffering in this country. They

know about our resoluteness and how earnestly we wish to fight the menace of terrorism.
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Now, some people are saying that Mumbai has been under attack because it is the nation's
most vibrant centre of commerce. But perhaps the hon. Home Minister is right when he says that it is
not Mumbai alone which is under attack but other cities in various parts of the country need to remain
vigilant too. Mumbai may need to be a little more alert because it is a vibrant commercial centre, but

we must remain vigilant everywhere in India.

Now, without going into details about what happened, | have a couple of suggestions. First of
all, | must pay a little more tribute to the hon. Home Minister. He may not be knowing that there is an
assessment that he deals with these situations very deftly and justly; he does not want any innocent
person to be hauled up, because that adds fuel to the fire. | don't wish to score any political points
here but | would like to remind this hon. House that in the Lok Sabha - | have the dates with me-
Advaniji stood up after a terrorist attack and said that our agencies had responded very powerfully,
very positively, and we have done away with the terrorists. And only within a month it was proved
that those who had been dealt with so efficiently were innocent people. | do not wish to waste this
august House's time by reminding you of what happened in Chhatisinghpora in Kashmir. Even today,
CBl is fighting a battle on the basis of inquiry by our prestigious institutions, including the Army, that
the five people who were done to death soon after Chhatisinghpora carnage were innocent people.
There is recorded evidence and found to be true by the CBI. And, therefore, when Mr. Chidambaram
gives directions to deal with a case justly and quickly and says that no innocent should be hauled up,
that is a point of credit for him. He should not feel any kind of remorse for them. Who want him to be
tough in the sense that he must deal strongly with the acts of terrorism and haul up people right and
left. He had rushed to Mumbai; the hon. Prime Minister had gone to Mumbai; the UPA Chairperson
went to Mumbai. That was their duty to the nation. The Home Minister rushed forensic experts and
he sent the NIA team quickly. It was a quick response to the situation. But that may not ultimately
solve the problem because it is a deeper menace. It has to be fought, and he will have the time. He

will hold consultations and respond to this situation strongly.

He knows the anxiety in the hearts and minds of the countrymen. As | said, | wanted to make

some suggestions, so, a couple of suggestions are here with me. One is that we have to remain
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strong and united. What | saw from the major opposition parties’ speeches is that we have got
divided. They tried to divide us on this issue as if the Government is dead set to create this situation
in this country and as if this Home Minister has gone wrong squarely. Therefore, when | say that we
must remain strong and united, it is a message to the whole country. If we remain strong and united

in this House, it will be a message to the country.

And we must reiterate this message whenever we get an opportunity. We have to prove that
this nation has vitality to fight terrorism out of this beautiful country. We are a vibrant democracy; we
have centuries’ old secular edifice available and we are a finest situation of pluralism in the world. We
have to protect these institutions or concepts, whatever the sacrifice we have to make. Therefore,
our unity in this House or that House will matter quite a lot to keep the nation strong and vibrant. But
we cannot be complacent and my grouse is not that the hon. Home Minister is complacent even
when | give these suggestions. Maybe, these are already existing in his mind, but we cannot show
even a trace of complacency and we must respond to the situation now when there is peace around
and we shall see that no act of terrorism can take place in our country. The law-enforcing machinery
in this country should not be ambiguous while dealing with situations. No officer can be allowed to be
parochial in any design to deal with a situation; we cannot allow any weakness in any person's mind.
Itis a great duty to this nation. Therefore, | put a question to the hon. Home Minister: Who are these
Indian Mujahideens? You must know this. | want to reiterate in this House that we are better off so far
as Islamic institutions are concerned. India is a great country, a secular country, and our Islamic
institutions are more vibrant than any other institutions in the world. Therefore, | remind you for your
consideration that not only Deoband but also all the Muslim schools of thoughts have condemned
terrorism unequivocally and that no Muslim can have any relation with any terrorist act. The hon.
Home Minister has devised a method to deal with the situation. But | would strongly plead with him to
enlighten us on who are the Indian Mujahideens. We must have a White Paper; we must have access
to records. He must kindly take us into confidence that nobody deserves any mercy whether it may

be SIMI or Indian Mujahideen or Hindu extreme fundamentalists. Our Forces and our Police have
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done a great duty to this nation. They have been ruthless and honest in finding terrorists. Now you
have a wide variety of people. | don't want to give names - Hindu or Muslim. But you have a variety
of terrorism and terrorist acts in which our youth and people are indulging. Since Indian Mujahideen
has been mentioned, | want the hon. Home Minister to enlighten us as to who are Indian
Mujahideens, where do they receive training and how they operate. We must have some knowledge
on that. | want to say one more thing. Our agencies should not suffer for want of manpower. Where
is terrorism? Sir, the terrorism takes birth in minds. So, the hon. Home Minister and his agencies

must know who is doing ground work and what they are then writing in newspapers.

How their minds work? And, what kind of speeches they make? It is the final act that
somebody will fire a bullet or will throw a bomb. But, something is happening all the time in his or her
mind. Therefore, law-enforcing machinery should have sufficient manpower to watch people, their
activities, what they are writing, what they are thinking and we have to be vigilant all the time. As |
said, parochialism of any kind should not be acceptable to the hon'ble Home Minister. ...(Time-bell
r/'ngs)... And, we must know where are these people and who indulge in these activities. | am told

there are vacancies in the intelligence outfits. They should have sufficient manpower.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please conclude.

PROF. SAIF-UD-DIN SOZ: | will take just a couple of minutes. Then, | have a suggestion for
hon. Home Minister. We must improve our communication system. The Press has largely covered
the news that Shri Prithviraj Chavan, the hon. Chief Minister of Maharashtra, wanted to reach his
DGP within first half minute of the occurrence of the blast on 13th July. But, he could not do it. He
took fifteen minutes. Now, it is an open secret that we want so many CCTVs, and within the current
year's Budget, economy can be effected and all apparatus, which is required by law-enforcing

machinery, must be available with them, particularly these CCTVs.

Then, Sir, you are telling me to conclude. | must say that there are two more situations, that is,
naxalism, remanants of naxalism, and Maoism. These are situations based on ideology. Wherever

situations have elements of ideology, we have to deal with those situations very deftly, and we have
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to see whether our system of social justice is intact, vibrant and does answer the requirements of
Indian nation. So, that is a different situation. ...(7'/'me-be// r/'ngs)... But, Maoism can add fuel to the

fire of violence in this country, and, therefore, those situations have to be tackled deftly.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

PROF. SAIF-UD-DIN SOZ: Now, the final word is about extemnal factor, and you can call it
squarely 'Pakistan factor’. | had an occasion to go to Pakistan in my life for the first time. Rajnitiji is

not here. He was with me.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude within one minute.

PROF. SAIF-UD-DIN SOZ: We were twelve people and had the privilege of entering the
Marriott Hotel of Islamabad. Shri Tarig Anwar is here. He will bear me out. We had very long
discussions with the representatives of Pakistan's civil society. There were four segments - woman
organisations, journalists, politicians and the representatives of the Parliament of India. We had
vibrant debates and we found that Pakistan's civil society was very much concerned about terrorism.
In fact, barring one lady, nobody mentioned Kashmir. | am telling you, and this goes on record and
this is known to our 12-member delegation, that all that they mentioned was terrorism because when
we entered the hotel, threat was looming large. Mehran was attacked, and the next day, nearly 300
people died in Khyber. | found Pakistan in great difficulty. And, | raised the question. | repeat it today
and we can raise it with Pakistan very safely because | found civil society there very much interested
in fighting terrorism. They want to fight terrorism alongside India and they did not make a secret of
these things. They raised a voice for CBMs and when | came here, | shared with the power elite here.
My point is that | raised a question with them. | told them that they had a problem. | told them to raise
a debate internally. There is a need for Pakistan to have a debate internally. | told the civil society to
have a debate with their people who could ferment trouble like Jaish-e-Mohammed and Lashkare-
Taiba. | told them that they were most welcome to have debate with us and | told Pakistanis that |
would get back to Delhi and all 12 of us would try to have an India-Pakistan Parliamentary forum, a

vibrant forum.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have shortage of time. You are taking

more time.
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PROF. SAIF-UD-DIN SOZ: Sir, | will take only two minutes. This is something very important.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, | know that. ...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: Therefore, | raised the debate in Pakistan that they should have an
internal debate because some people have the power to foment trouble ...(/nterru,oz‘/ons)... We

must give Pakistan's civil society our sympathy. ...(Interruptions ). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Soz ji, please. ...(Interruptions)... You have

made your point. ...(Interruptions)...

PROF. SAIF-UD-DIN SOZ: | raised the question. ...(Interruptions)... We want a stable
Pakistan. We want that country's democracy to be vibrant and we want the civil society.

...(Interruptions ...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. ...(Interruptions ... Sozji, that is all.

PROF. SAIF-UD-DIN SOZ: We want it so that Pakistan becomes stable and we also have

lesser trouble. Thank you very much.

sft Rrare it (RER): g=are, STaWIseT A815| 781, &9 BT FHI-HH) U461 o TdT &
o5 &R 7 51 TToTfY g ST 81 TR 2 i sdaare S R OR W 59 BIE | - e 91 T8
I U B HBIS Y, 314 AT A 95 St Te g8 o | < e § SR AR Y, Afes g8t & s
7 g5 <TEl fewara fs 99 397 F sfex uE faars 81 5 aReR 21 7, sdieiier anft 21 98t gy awr 1
I e B RN avE 9 forn a8 #1fdel-anie 8, «ife sar 2w A Uy 72 81 uren 21 o9 f s
I TICH Bl & T SRIY- TR 6T R Ford] 21 98 AR forg S =21 81 gt orvman 2 s s o=
H S eTTcipars B TG B X8 8, 99 & WIS EHART perception 3T ICT 3T & R & BRT 39
TRE T HIWS BT B

AEIGY, Dol 5 I& B BT XU ST, AN W1eh A BT T8 ¥ T mind set 2 b Ry

T represent BN &1 89 ST BT mind set 3Tl 81 S8 ®al [ Tibed= & ey Sl dddrg &1
2T Hex 8, 59 99 W g9 Rl el BRd 8 o ave 9 siRer 1 uifswars | gqer b «ifes
TET HE Y BH ol O & o5 5 smRasr 781 21 311t fRrgeam iR urfdseam ST atomic SRt

331



| T 21 ST I I G A BIE TS &1 QM1 T STHIT 1 5fd AR I atomic SRR 7781 2|
T e & §ART TISTE 9 65 H §g, 71 H §8 3R I a1l H &0 Uifere &l URTed]
forar 2, ifes= arrot gam e O fRufy =81 2

SUGYIETS HEISY, Madbdle 4 Uh URdds T 2l §8R IATqedre & A § giead
RS & STddmaTaT FordT Yas Y 8 3R S &I S 94719 &1 8, 98 a1 @1 fawa 21 uget 59
S 9 o STdemara SER 1 W | AR 991 9 3 9, Sfh g9R Uo SaeuRc A8 gon &
SN 2 & N &Y Ichard] gewal § fire fewmit & v8 € ik 31 AR 297 & ol 81 Jddare)
He13il BT Ut I F8] X8 AT &1 AelTd 9rel § Sl WaR 311, THsidl Traus HrEel | ol Wsv
Y, SH SIR foraroTies R &9 Tl 81 59 31 AR A 31 WA - U g SR Rt e,
ST A RIS N b o7 72 21 I8 Yo TR a1 o1 v 2 R 9r 9 g9 ol &t foax
PR AT 59 I8 A5qd I & fF &g aret R & &9 e &, 99 o1 oarel 59 39 7 9gd
I 21 T WERI & 80 TRHC ¥ SAGT AT S © SR &1 I8 7 & o fg smerat w1 ws e &
% 9 <91 9 S minority 31 SifaRTad AT & i1 AN 2, A B9 ° GRIT 7599 B I8 @ BART
W%%WW%WGTWWW?,SFWH%WE@IS’?Ffﬁ"’fdemocracyﬁaﬂﬁﬁ
BN A&\’Sﬁ? democracy equal rights § gBN W‘cﬁ%\’, B ST BT H?Tﬁ-@ﬁ %\’I °g ¥ Bl Surd
STBTR W1 &M BRI € AT 781, I8 a1 SR Hoid 81 3R S & 1 H I8 9 81 & feog,
TST SO STt T, SO0 maijority @1 Thd BT SIAT B & 89 I g91d Y&l &, 9N
SHIPRT BT &7 B Y&T 2 I S 37a% T FNTIaars UeT EF 3R I8 BAN <97 A 53T 21 gafery
T U1 & © {6 Gl & aR # By w9t & ey o Teawsiat €, S wiedt €, Sl
TR B DI SR & SR JHSHMI & $1ER Sl T STTIaTE &, SAH! 1 X F &1 oTovd 2l $
T 4 mainstream # Trﬁ@ﬁ aﬁw—d%

THY B STAHATE BT HTE TR ThA 8, 3Tdhel Iord & SRY A7 HE a8 & ST TH
& STAHATE BT BT el B qbd 21 H O AR A | el g, H 9IeT S B &1 arefs 781 g
# gRoril # oict # ¥8T €, 3R & W1 AR FE Aefl St # 78 1 39 ARG & BT BT F FHel T8
FHRA1 g A S1-<f1 ATet Uge WISl B el TaT & A1 gl BR UST &l Vel Yae Sl 8, 98 uIeT
A SUST SaR AT g8 2T b I81 91l o1ael MIas o, S94 dlg U §7q a1 oft, S ater o arrs o

332



UIeT A ST 9 ugel JfSRe Reg &1 Tfomgw 78l 8, ]iele vae | a1 IfSRe Reg & +ff gomsw
oft| W2 ST GieT & HTHel B S1e SRl § SR 81 SIS & S H Rielde U, [T 89 w1
B A 2, T8T P SRS T SToll ! f+1geh Bl 207 3R d T o1f S € [fele Tae & A17el
A HRIATE! B | SR IB] BI-AT P51 FoT G it off, O <1 5791 U @R H, T a1 feaw
&, B! T GOl A O ST A 89 q@d 8 35 9 oI < £, 98 Wik @ §et gl 9l 8§, 59
TRE BT I ARBR &1 ST B ST A1 AT 8 T4 397 H, I T A1 37ipars &1 geg g8 8l

(s guwvmafer forfie go)

SUFHTIRY SfY, I FHT 2, SEH! Uge B Sevd 3l 39 9 8, oot 9 doaw R awr A
1 I8 T H 31, faoet 7 81 91 3R fassdt wrgw A 81, 981 @) Sdemardl gesel o T8 udhs Had
21 T8 Y ST R gferd B, ST R STl SR B, 99 T% Sh! Y §owd el al,
MY F& &I B Favdl Bl IS U g o for= IGRAT BT BIg R &1 81 HF T TaHe &1 8,
TT B gferd &1 2 R T H Yford ¢s 7181 8, Feoiord AgRy & aR #| 59! ual 781 e urdl 8
o5 FHTST & SIGR ST STSNT- 37T d9h &, S dad] & 3iax ofiH 7 8, S 3iex fore ove &f ==
S 8 HM B I8! 27 TAMY Fa 931 STovd I8 & [ 59 T & sfax seator 1gRa & forg tw
ST T thex AmRId B 3R g9t U S0 e 1 0© B B SaEes] by TRBR Bl o 81|

HEIGY, ST IR TIHTG B, AR HEd & 98 TIaR aTell ST ATHT G311 2T, SHG a1g STRIaT #

3 OYE &1 TS T 88, 91 26/11 BT TS g5 1 &H G Tl &1 I it @ - §eh 8,
AN I8 dTehd 3R a8 2Rad T2 21

s SuauTafe: Rrare S, 3 319 T9e B

sft Rrar=s Rt &7 3R +ft 71 €, 59 1 98 T = 6 & o1 e 9, 3o a¥ie
I 3R S s9R) GwU 8, S9P SIRY 9 g4 SMddhdle ¥ e+ SN 89 I8 A & [P STl reldragl
BT 1T BT B, JABRIGT BT 5T e fFA17 rerrriat & 511 e 7 3 5 sirar fas
oI B forem o7 fean? sRiesr 3 5= f2an) ue a1 &9 se aredl, Sua9raly geied, 3k 9!
DI HEHY AT T WH T 5 TAR 2 H T WGoR TSI B aTe AR 2, FATHRIT o &,
I T TS TASHI D1 R A & 2 TS HEN S & SATAT S, AT AR I JASTAT] T Tl 1 S

333



2, S 31T ST 4 T 1 g1+ ared &1 59N f9ER | |1-31 Aareii 7, U@ +d1 981 99 g1 &,
TG & TG AR & TIY TS B AN B FAR o T 9 A © {5 R A BT S
et &, gefies <11 2, 98 ST f8 S 872 39 HISHT ST Hell ST BT AT BT a2t
T S &, ST W 3G TR WM B T BT e el g7t €, 37 Aigwig B
BT BT 2] g1 8, 3T SR 3Tell FON-RR Bl 8] §91d &1 B & T BH F BH YBIh
SHIRAT B A AE BTG, ST fraral &1 ufeyl ST o 22 2, fog ok Joemm! & 9 <t
3TerTTa UaT 81 XET 2, SUET 9l G5 &, SHB] T ST TN 3T HTIh] THAHT! BT FXURET BRIV
27 & o 31y ST s e & an fEgRam™ & a1 &l I =Ed 2

i SuUTT: ST, 319 8y T B RY, Rar Sl

sft Rrars fyard: sirarr 97 amas o figwam & Raers o Sa= elems feaetax fasar o
o Rgear 9 ofiR sFieT | &H®! Wi ofe 2

it soayIfa: 91, TS ...(eaEm)...

sft Rrare Rl T 97 TR &1 AT BT UeER S9Ia] a7 3T ITH G TRT
HIST FHRAT A1 87 VA AR 9 | TH S AaR Al 2, I T JHH! o f3d &1 a1 B 38 & a1
SR A UG RS B2

it FIHTIRY: 3179 WA PHIT 2ft ..(aeT). .

i} R ARt TH o 9 22 DT ST Rl EF U A @ Y rdier R b g a1
DI S H I | 3 & 1 H {7 T BT §| Ig 95 TS|

sft TifeTs arRraT: ST SfY, § et gvgars 397 =T g 1% o He g v )
e & forg wa fan 7 i Rrars e S o1 WY gware 37 =nEdn €1 59 o o UE € '
% femeft < €1 99 3 o1 .90 & A1y 2, i oS- 9ga ST SIARTCHT @t STTaTSt 31 & SATe!
21 S8 &% €1 el {5 A AT AR Bl el I Fl HAHN AR R I H STeTHEd E1 ST
@I BIAT B, I§ SHAT superiority complex ¥ TRIT BIAT 8, I U@ BT 8, I8 SH
inferiority complex 3 URa g 2 WFﬁ"TWTﬂ(@EﬁHﬁA&\%W%ﬁ%, 2t o9 59 e &
S &, S 918 & 9T | S &, 91 974 9 f2g 781 91 U 21 gaforg Areaiet a5t o dgedletro
2, SHH! T B eI 81 H RIth WIET HEHS T a1 FAIG B M|

N STUTIRY: 577 < 21 2l
i Srafer ITET: S9! qn TR o {5 g9 7 e o way e

334



i SuUafa: 31y 5 fBee o <hifvrol

it TR araT: S 21 Uge 91d I8 & 5 7ee] 1 &9 S1LILE 9 AR 9 §, af
TG I 1] el B AHTE TSl SR, FEsRI BT U1 BT g% T2 BN U8 SIATE Bl -HE W B2
Jyare Tef-3¥ A &1 i - § B AN tEd 87 T3 | e $918 JRT I8d 81 Sae
FHHEIR A B HHHR | HH-HH AN I6d 87 HHR H R ST ¥ed 21 UoTd # Syarg gan| uorg §
HIF AT I5d B Uore H R AR v 1 98 Wi & die 21 1 f-$E S1e) o gl 8,
TSI FTSY BT FATHT 2, HIHR FISY BT 3R 2 R 32 & HiaR 59 Taaalars o 8l 9p 2
gafory &1 foa= Y sTeeT ') 91 o, AfS S9! ARG HHSIR I, O FR H IR & gH BT S
T2 SMRAR 39 SUATE & G BN ST &2 SUATE A U A1 ARSI BT A AT 2, GO 1y
e BT ATH 7T 1 ARATaT AT T HHAT ST ST, HSAISA] BT e STt 3, a8 IR

Fre AT T T ST 21 TT&T A8 SATABATE BT 17 ST, T& FHTHATAT BT AT AT 21 gAY
# SR fraes B B g {6 S19 % 89 39 S AN o) AHrsil &) 3R €T el &9, 99 9%
Wﬁﬁﬁwwlll AIBY S Trﬁﬁfﬂﬁﬁw%m root causeW%,ﬁa?root cause WX
EAD! O AR 374 81 e Ared et Aivig TET 81 59 o e Y 9, EAR Ay Lo
1 AT FRToT ot off, WAL g, & @R o o R A1e o7 @ elew RideR 9@ 10 g9 B e |
1 o T, @i el SUF SR BIE 19 el 812! B, BIE B! e 81 21 81 U g=a Sl
HE & AT A O T 8, T & 7Y A ST g BT BIH BT 2, I8 T8 99 @ 2 3 fever
B AT ST 21 TS T FHS, S A B nationalist £, SHP AR HI4 T religion 27

SUHTIRT ST, G- 1 H oot I8 e w1 {3 e fftReR 1 wat f st sik
HraaTet 391 & fory waT 81§ faredt o1 1 21 o AT 5T B9 ST YIRS HICH R &, SRR
I 1 B 8, o IR A sAR Al sf) Rrams foar St 3 wer g gI R 1 +ff %, §
fepeht =afeh o1 91 21 oMl 10 T <11 +ft meA Bt €, S "eIsi ®) Sife CBI 7 & 8, I CBl
T & IR A 5 STIH HET T8 £ O 2006 H ATRTT &) e F9E) 3R SR ATeRTd &1 e 19
AR 2008 BT EE1 STH a5 SR 1 9 STTAT? ¥ T 9 3M7AT| I Al B4 2, I faw § #
Tl Py =TT gl * BT A 7

*Expunged as ordered by the Chair.

335



5.00 P.M.

THEF T B E? SP IRN H Dl a1 T8 BeT S [ 3 o Tt fS$the B aTat 721 21 18
TREN] DI FHSIT QAN B T §g, SHH (BT A4 72 * & JaRds Bl 19 7| 19 Hedl, af
A I * ..(FIGHM)... 18 g, 2007 BT HIDHI ARG fITHIC FoTT, SEH fdesT M 2a1? * Bl 714

o1, ST e, T T8 ¥l Iael S 1 ITFTER, 2007 1 TSR TR 1 HS T ..(AGEH)...
3ft faoTa AR WUl (ORI : W%, A * BT AW R A B 27 . (FEH). .
sft SoayTafy: g Sie= o1 w9 T8 N 8l (). .

sft Tfdem™ aRiEE: TR, 9 Rele 1 19 IR 8T &) ...(Fa9M)... 379 Fe a1 | formes T
ST1 3179 58 A1 4 forgax 371 & forg TR §) I8 .48, 31 o B! & RUIE 81 ...(@aem)...
SIcel! W18 BT AH B ...(FIEH). .

sft 3 viepe we (W) : ST9aT =1 g7in! Al <1ET &, gfory I8t 9 alc oF @t ST o
I B ...(cFGTM). .

oY SuguTafe: 2RT SRR &1 =18 3179 7 Y|

sft Tfdema e W), IRt oMU T e & favg H ==t exa g, O SeRigds
URCHTSH EFT A1 | Rt THEM &1 M s [ IR & TR SIREE qHe 1 &, 3 g wreft
Rrare fyarst St 7 wa1 o5 fig o1 = SR 1 SHe! T ST 2 1% THAHT BT A ST o
3AT9 ST el TG §F TP T I T 8 RIN? .. (FAIM)... § T TR 38T 8, RIS & Jafds
T HE BT T, TA 3T GG ...(FqEM)... T, H Joior aval g & i 78 7ora grm i e
A H & forg N, Y H AT AT S (). . IO B T srar 3 oree, d Y ge
TET ST 3 * P W 37 8T 2, A SUP U A g€ T 81 %8 57 W, 4 97 P o101 RyAr it A
fremie garm, 78 s ez 91 78 21 ...(cawm)...

s} ¥fer wiebx wTE: TR, $9%1 W che 8 fh SIMIis a cultural organisation.
sft yfdems graE: S 2., S 21 R, T8 ST TrgH R ...
it FRATIRY: TS, 379 AT FHaReS I

it e arerEr: # g9 e 3 gee =nEd € 5 3 gard {3 4 537, 2008 1 10 R
Bl A <11 fawepie gat o, 94 fordat 812 o1 ? 81 fifiRes 3Tt s R S e @l 97 ard

*Not recorded.

336



3% 19 RyaweR, 2008 Y AelTia A g1 9 famic gar, SaH forda 79 a1? * &l 9 o o) g7a!
T 3T TFTCT Bl Y, 16 TG, 2008 BT AT T SAES T, SHH (Beaan] §1eT &7 i & * 7

TR, 2008 H FHIYR T g AwhIT g, HTYR & wareft i 83 gu &, e q. & o &1 o * &t
THH BT TS AT? T IHH ST AT AR FE1 Y A? * B 872 6 dgerdnl 1 WY el {5 A R
I ERT BT & 3R AT FHeRT 1 R BT HErT | * AR BT e, * 7 et LAY, DNl H waT
{3 <<t o |1, <18t =R, 9 e &

= STUTIRY: IrTaT ST, STueh 1 e 81 T €, 31" WETE BT

sft Tfdema e W), # 91 e § @ S R, safo # wEe arsdr & fr s aw
a2 2, 77 "Ry ormeR 2 3R guH frem forar 27 W wrh % foran 2 &R @ foran

A&\r? SEeR %I'@T%\r- Norwegian mass killer's manifesto hails Hindutva.

it SoEyEly: ey UwR 7 foamgyl

sft THREr arrEE: WA W & GdY | B1g T2 B GadT 2 {6 98 qHeme a1 gHeis
2 a1 et o el B, S e W e * IR LS. & oW B S wEt 5 s S Ron St 2, 98
* % fEg@ @ o € oiR ugel ggf A1 A g gt @ AR 7 T % gaer suarfaal § 9 )
HRT| STE H AT gaTl b FaerT STara! 7181 21, 98 White 21T 3R S %8 % 59 =18 & 5 I8t
A {57 MY non White VT AR 710 €, Aep! I8T 9 8T far STl ...(q9a &t 1dY)... 3R 1P @Ee
HEPR | STIN T FATG BT =18 gl Sei e H forar 5 Norwegian mass killer Anders

Behring Breivik hailed India's Hindu nationalist movement as a key ally in a globe struggle to bring

down democratic regimes.
AT S &7k oot 8, * o ..(aE). .

st Suaumafa: 8 Mo AR . (@aam)... 8 e R (@), |9 e
ﬁm%‘*, | have removed. ...(CIdETH)...

sft ¥ v wHTE: fewer T o 2 E7 ..(Haum)... R @1 Aivpias W6 wed 2
...(STFETH)...

o} RBrare At s o8 Saw T2 22 for siar f991 e .. (eaem).... g 1ie o1
AGYS 27 .. (FGHM)...

*Not recorded.

337



= SgquTafy: 7 e R 8l ...(caae)...

oft SrfereT IRTET: R, % S B T &1 IR (). . R fa oft a5 wee
TR %G S11 &1 T BT ST ..(FIETH)..

it soeyly: serfear 21 ...(aEm). ..

sft Irfre araE: R, # O 81 e =nEdn € f 9 o SRS & SR 989 99 B,
T T 97 SRS & HUR 989 Tl 8 a1 Gel 1T 9 989 1 A2y SR v war oy &
e wrge wRd, TE wE Ry B eRic SR afs oy B &Rd 389, O Sid T8 81 SER |
=R el aren o 9 i weT {5 Rt T TR | Sy ol Bl TRl T8l a9 \ad 21 67, '
e 2 5 9 T 5 2, 9 T Bl URSHCH BN F18T1 89 819 RiFReY 918y § SIg BN
o ST +ft 351 ST Rl € AT g WIS B WY ST B L (FEE).

sft Sovrwmafer: Sl <Y, 9w Tga ifdres ergH o foram 21 ...(caaem)...
sft xmfesy rgET: * g W 9Ty L (FagE). .

oft vigwe adle: W), Sgd-95d YAl S F 39 vy R #E IR 989 & g 2
...(STFETH)...

3ft 2f v wE: R, . (FEEE)...

sft Soaaafey: o1y wres A w8 €, 39 gyl . (aE)...

sft Mg srdla: @, # 78 =g 6 ..(@aam)..

= ITqUTIfY: T8 21 ST ...(&EEM)... Nothing will go on record.
it R Ry *

sft 2f v e *

sft yfdems gream: *

sft SwawrEfer: ey T ST ..(EET). . T T 8 T 22 Nothing will go on record. 319
33T Nothing will go on record. & 2reT S, 319 ST 4ot Sft, &9 Y 3T ..(caaem)... T8 =
27 UoF oY, 3179 3T ...(caae)... Rrams Sft, 3o +ff Syl ..raeam)... 2Ry, Rrarw= S, sma
R & Rarad Jst 7 gyl ..(ae™)... ©isT, o7 Sft, 379 33T ...(eagem)... Hon. Members, |

*Not recorded.

338



have to take the sense of the House. It has been decided in the Business Advisory Committee that

we complete the Short Duration Discussion; and the reply by the hon. Home Minister today itself.
SOME HON. MEMBERS: Okay, Sir.

Short duration discussion on the situation arising out of growing
incidents of terrorism in the country with special reference to recent

blasts in Mumbai on 13th July, 2011-contd.
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THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy Chairman, Sir, we
have been discussing, since yesterday, the issue of national security, particularly in the wake of the
13th July blasts at three places in Mumbai. Needless to say, the blasts and the actions
accompanying them, have to be condemned and have been rightly condemned by every section of

this House. They are condemnable and also worrisome for this country. Qur worries, Sir, also
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increase because three weeks after the blasts, it appears that we do not have serious clues as to
who the real culprits are. This attack on Mumbai is actually in a series of attacks where Mumbai has
been repeatedly attacked. It started in 1993 with a serial blast in Mumbai. Then you have several
important isolated cases which caused extensive damage. Then you had the train blasts. And then
was the major 26/11 blast, the attack through the sea route. The 26/11 attack through the sea route,
clearly from across the border, after the 9/11, perhaps, has been one of the most major terrorist
strikes anywhere in the world. Now you have the 13th July attack where three crowded areas in
Mumbai were picked up and bombs were planted in a structured manner in those areas. One of the
questions which arises is: Why is Mumbai, repeatedly, chosen for such attacks? | have been closely
following the statements of the Home Minister. He has carefully avoided answering the questions
saying, "| know the answer; | have a hunch, but | do not want to really specify the reasons” . | don't
think, Sir, the reasons are a matter of great research being required or they are any closely guarded
secret. The attack on Mumbai which comes in this entire chain, increases the credibility and visibility
of the terrorist outfit which organizes all attacks. That is why Mumbai is repeatedly chosen. The cities
like Mumbai and Delhi, when they are chosen for attack by the outfits, their own visibility, their own

credibility as a terrorist organization also gets noticed all over the world.

Secondly, Sir, when these attacks are successful and not prevented, attacks on a place like
Mumbai end up resulting in exposing the weakness of our security system. If these people can enter
with ammunition, go to a number of places, plant them and then escape, how many people would be
involved in organizing this? Those who manufacture these bombs, those who purchase ammonium
nitrate and other such chemicals, those who provide the logistical support, transportation, escape,
money and, maybe, finally even legal defence, are all involved in this. It always puzzles me that this
exposes the weakness of our security system when terrorists infiltrate into the city and successfully

organize these blasts.

| beg to differ with the Home Minister when he said, on the morning of 14th at Mumbai, that it
was not an intelligence failure. The fact that so many people were involved, the fact that they

successfully organized these blasts and managed to escape, the fact the intelligence agencies did
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not know any of these things, that they had not infiltrated into these modules, is, itself, an intelligence
failure. That the intelligence not knowing any of these things, when so many people must have been
involved in this whole conspiracy to commit these ghastly crimes, is an intelligence failure. | think he
understands intelligence failure as meaning that the intelligence had not informed and, therefore,
nobody had an opportunity to act on the basis of the intelligence information. There is a fundamental
difference between the two. The difference being that if the executing agency, normally, the police in
Maharashtra, did not have the intelligence information, then, that is a separate issue. If intelligence
information had been given and the Mumbai police had not acted, then, that would be a failure of the
executing agency. There is a difference when the intelligence agency does not inform you that so
many people in these modules are acting in this manner, that they have entered, and a likely warning
is given, then, we admit that it is an intelligence failure. The third reason, | come back, why Mumbai
is repeatedly chosen is because it is a commercial capital centre of India. And when India's
commercial centre is attacked, then, obviously, it catches the global attention. And, fourthly, - | say
this with a sense of regret - on an issue where all of us should really be speaking the same language
in the national interest, Mumbai is chosen also for reasons that once Mumbai is attacked and people
are identified, irrespective of those who are there, you always find people, keeping the character of
the city in mind, who will come up and say, " People have been wrongly harassed and, therefore, let
us now go soft on this.” | shall, in the course of my intervention, try to highlight this point as well.
Mumbai having been repeatedly attacked, after the attack, now, a debate starts in this country about
the spirit of Mumbai. | am, at times, puzzled that these days on public issues, rather than political
thinkers and political leaders, as our colleagues just now rightly mentioned, there is now a convention
to get the cinema and fashion celebrities, to give an opinion on serious subjects. So, they always say
that the spirit of Mumbai is that yesterday we were attacked and today morning we are all normal.
The resilience of Mumbai is the only spirit of Mumbai. Well; resilience is a good thing. Plurality is a
good thing. To come back to normaley is a good thing. Not retaliating is a good thing. But that alone
can't be the spirit of Mumbai. The spirit of Mumbai can't be that it gets attacked repeatedly and then
gets ready to wait for the next attack. This is the sad history of Mumbai. The real spirit of Mumbai has
to be that it has to influence each one of us, those in Government, those in Opposition, those in

building public opinion in this country, to resolve, to have a system in this country where nobody
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really dare attack Mumbai ever again or, for that matter, any other part of India. If the spirit of
Mumbai can lead us to that destination, | think, we would all be discharging our national
responsibility much better. The question which then arises is: if you are to reach that destination, that
this should be the last attack and that Mumbai should never be attacked again or any other part of
India should never be attacked again, then, how do you fight this menace of terrorism? You don't
fight it by dividing ourselves into categories of 'your terror’ or 'my terror'. Sir, | have always believed
that the first essential condition required for any society to fight terror is: does it have the political will
to fight terror? | have always believed that after 9/11, not many have dared attack Manhattan or, for
that matter, United States ever again. Yesterday, we were at a function where the Home Minister
corrected me by saying that the attack did take place. But there is a serious doubt about that
whether that was because of an association with a radical organization or because of mental iliness. |
won't get into that controversy. But there are societies which have been targeted by terrorists and
which have shown a resolve and determination to make sure that they are never attacked again.

Terrorists may still slip in. No security system can be foolproof.

But do we have that political will? Every time we have a policy, somebody decides to pull
down that policy. And | have not the least doubt that we must finally have to make a choice: will
India's national security and internal security be guided only by security consideration or will it be
guided by other collateral facts? You take a hard line on national security, and that is a correct line to
take; then, you will have, for some time, to abandon this thought as to who it hurts. It must hurt only
those who indulge in these acts. Those who do not indulge in these acts have nothing to fear about.
There is some kind of compromise which takes place with our own freedom and our own human
rights. We all do not like being frisked wherever we go. But we are in a vulnerable society which can
be repeatedly attacked. There are precautions that the society and the system has to take. Let us
not, then, get up and say, "Well, you take this step. This step is, ostensibly, against terrorism but it
is intended against a community”. No aspersion should be cast on a community; it should only be
against the terrorists. And to the extent that you need hard measures, even if they compromise a little
with our human rights, then, you will have to take hard measures, and you must have the political will

to take those measures.

Sir, a determination to counter terror will have three steps essentially. The first step is your

security and intelligence system which prevents terror. Your second step is: if despite that a terrorist

348



attack takes place, your ability to contain that attack. The third step is: you must have a tough and a
fair system so that you are able to inflict, after an honest investigation, a punishment on the man who
does it, and that punishment, then, ends up acting as a deterrent for others who want to commit

terror.

Therefore, we must have the system, both Intelligence and security, to prevent a terrorist act,
to contain an attack when it is on, with our Quick Response Teams and so on. There are several
questions. Then, of course, the hon. Foreign Minister is here and we have the privilege of his
presence at the moment. Our foreign policy considerations, Sir, also have to factor this in mind that
we have to effectively use our foreign policy as an instrument to isolate those nations and societies

which make terror as an instrument of their State policy.

Sir, let us honestly introspect. As a society, have we shown our political will? And when | am
saying this, | am not only referring to politics, | will refer to other instruments of Indian society also.
Much was debated just now about POTA and TADA. An anti-terror law only comes in after the act is
committed. It does not prevent a terrorist attack. After a terrorist act is committed, you investigate
under special powers; you give a punishment to the person and that punishment will act as a
deterrent so that in future the act is not committed again. That is the objective of the law. An anti-
terror law is not a replacement for an intelligence agency. It is not a replacement for the security
personnel. Those people will do their tasks separately. Let us look at our own track record and let me
give a few illustrations. The late Shri Rajiv Gandhi, when he was in power, brought in TADA. At that
time, we had a problem in Punjab. Even the serious problem in Kashmir had not started; it was
around mid-80s. The present Home Minister was then Internal Security Minister, and he had piloted
the law. It was completely well-intentioned because terrorism was raising its head in this country.
There were complaints that in some parts of India it was misused; it could have been amended to
stop the possibility of its abuse. Nobody then said, 'repeal it'. This law was then not against any
community. The maximum misuse took place in the late 80s in Gujarat, where farmers were arrested
under this law. Then, somebody stepped in and said, 'you cannot use it against farmers.’ It was

used in Punjab, it was used in several other parts of India. It was used in Assam. You had insurgency
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in Assam in those days. Finally, it was used in 1993 in the Mumbai blasts. Now, the 1993 Mumbai
blasts were admittedly terrorist acts; you had a series of blasts at various places. Overnight, you
found a campaign for a repeal of TADA because it was used in Mumbai. The Narasimha Rao
Government had no option because of this campaign, and that had to repeal TADA. When the next

anti-terror law came, you said that it is anti-secular; it is anti-minority.

Look at some of the more serious cases. And this is not for punishing the innocents. Home
Minister is a very eminent lawyer. Look at the Parliament attack case. But for some of the special
provisions in that law, but for an anti-terror law, which was applicable at that time, you would not

have been able to convict the terrorists.

Look at the Akshardham case. | always believe that even though, finally, the accused were
convicted only under the IPC in the assassination case of late Shri Rajiv Gandhi, the rules of evidence
of TADA were used by a logic that the Supreme Court gave. And it is only because those rules of
evidence were used that some people could be convicted for the assassination of late Shri Rajiv

Gandhi.

So, the moment the political pressure started, other considerations came in and you said, 'We
have to repeal the law." Today, look at the campaign. What is the campaign? " Withdraw the Armed
Forces (Speoial Provisions) Act.” You have insurgency but you cannot withdraw the Armed Forces
(Speoiai Provisions) Act. Even if you withdraw the Army from some regions, you will have to keep
the State Police; you will have to keep the CRPF. All that the law says is that before you prosecute a
police officer or an army officer, you need a sanction. So, the whole objective is to remove the
sanction so that those who are involved in separatist activities in the Valley can start endlessly
prosecuting the army officers and the police officers! Let the Home Minister tell us how many
applications for sanction are pending today with the Governments, State and Centre. Give them a
free hand to prosecute. Then, we start saying, "Oh! It is absolutely a law which requires to be

withdrawn

How do you fight an organisation like Lashkar-e-Taiba? Unless we delink this fight from
domestic politics and look at it only as a security concern, how do we fight? Today, this is not the

occasion, but | will only refer to it and not discuss it in detail. You have the case and the Home
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Minister knows it well. He and | will probably differ in our final assessment, in whose connection a
Central Intelligence has warned the States as an LeT operative. When the States succeed in an
action against them, the Central Government supports the State action, and then politics prevails.
You withdraw the affidavit of the Central Government, replace it by an affidavit. And, accordingly, if
you remember, what happened, the Lashkar-e-Taiba in its website said, "So and so has become a
shaheed, one of our activists.” When the Central Government withdrew the affidavit, the Lashkar-e-
Taiba also withdrew the obituary. Sir, this is not the way how terror is to be fought. When we start
blinking, then the others realise that this is a State which can blink on pressure, one or the other. |
am conscious of the kind of pressure the Home Minister and his Government has had to face on the
Delhi encounter in Batla House, an admittedly case of separatist terrorists. You had the NHRC going
into the matter; you had the courts going into the matter. They all agreed with his Ministry and his
Government's assessment, and yet you had repeated efforts of India's domestic politics, and even
the Congress Party's domestic politics, intervening to somehow describe those who were culpable
as innocent and describe the security as somebody who is culpable. Instead of visiting the house of
the police officer or the security officer who lost his life, people start visiting the houses of those who

were being accused. This is not the spirit with which a society is able to fight terror, Sir.

What has recently happened? | have no difficulty if you take action against some people who
threaten law and order. We have a controversy on. | don't want to give a final opinion on that
controversy. Where should one group of citizens sit on a fast from 16th August? The Government
feels, "WeII, we won't allow the heart of New Delhi, where the other citizens' group had sat on their
protest; Ramlila Ground or otherwise. So, Mr. Hazare and Baba Ramdev can't sit at these places.
Did we have the courage to show the same spirit where dozen different varieties of separatists came
to Delhi and wanted to hold a meeting within yards of the seat of the Central Government? They
came here; they came to Lutyens Delhi; they sat here. Before the entire country and the world they
made speeches how India is to be broken up. Speeches were made. They were not only separatists

from the Valley, they were separatists of different variety. As though they are forming a union or a
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confederation, each one said, "The whole idea of India is incorrect. India can never be one country."”
These were the speeches made. The Home Ministry felt, "No, no, these are the people, whom we
should not move out of this place.” Sedition - these were seditious speeches - was passed off as a
free speech. So, our entire liberal approach surfaced when we found these separatists. We will use
kid gloves to tackle them, and use harsh means to tackle the 16th August fast or the earlier action
which was taken at Ramlila Ground. Now, if this is, Sir, the approach, not only of the Government,
this is the approach of anyone of us, for any colour of terrorism, then that is not how we can really
safeguard India's security. Let us look back at 26/11. | only want to urge the Home Minister that the
anti-terror policy should not merely be judged from the approach which the Government or his
Ministry has adopted in the last 32 months of his tenure. There has been a long-standing policy and,
therefore, let us judge the whole thing. When 26/11 took place, where did we stand at that time?
How were we caught unawares ? Have you had some Intelligence information before that? Sir, | have
been reading a lot of material on this and the situation of India or our security apparatus on 26/11is
best described in the following words. Mr. Chidambaram will find these words very familiar and | am
quoting them from his speech he delivered, the Intelligence Bureau Centenary Endowment Lecture
on 23rd of December, 2009. This was his own description and | quote him. "The Security
establishment was in disarray and numerous questions were being asked. Had the Intelligence
failed? Did the first responder, the Mumbai Police, prove to be totally inadequate? Was the famed
National Security Guard too slow to get off the block? Did the leadership of the Police let down its
own men? Did the Central forces take too long to neutralize ten terrorists? Did the Centre and the
State Government fail to provide a strong leadership 7 Did the management system collapse ? Did the
country pay a heavy price before it repulsed the terrorist attack? Did the Government fail to believe in
mounting a swift counter on the perpetrators of terror.” The Home Minister said, "I know the
answers but | won't give them."” Sir, when no answers are given the reason for not giving the
answers is also at times obvious. Undoubtedly, the answers to most of these questions were, 'yes'.

He then suggested a vision for the future and his vision for the future had several aspects. He first
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said, 'Let us first set up a National Investigating Agency.' Some people here and outside the State
Government had doubts that the National Investigating Agency may impinge on the federal structure.
Some speeches to that effect were also made, but because of considerations of national security we
decided to support it. He then suggested that the Unlawful Activities (Prevention) Act will have to be
expanded and according to him the amendments to the Act was an admission that the repeal of the
Anti-terrorist Law had left a vacuum. So, barring two major areas of difference, he brought back
every provision of quota and | can assure some colleagues who use the words, 'these provisions in a
society which is to fight terror are essential’. Then, don't compare them with any law of the past.
These are new emerging situations. He then said, "lets have a National Intelligence Grid where
everybody who collects information and there are dozens of agencies, has to share that information
and that India needs a national centre for counter terrorism.” Sir, this was in 2008, and now we are in
2011, and almost three years have passed. Where do we stand? Even the NIA did not investigate
26/11. | am a great personal sympathizer and a supporter of these investigative and Intelligence
agencies because of their work being done in national interest, and if excesses are committed by any
one of them, the system must be vigilant; we must have checks and balances to correct them. Sir,
besides the questions he raised on 26/11, how is it that after investigating the whole case in which
several people must have been involved-look at the system that we have — we ended up convicting

one man?

We have convicted that one man. And, convicting him was no rocket science. He was there
with a weapon in front of us all, before the cameras and going about shooting and killing people. He
was caught red-handed. And, he, obviously, had to be convicted. Our internal investigative system
ended up convicting one man alone for an attack which was, probably, one of the most powerful
attacks anywhere in the world after 9/11. It took no time for the FBI in the US to find out who David
Hadley was and who Mr. Rana was. We had some evidence about Pakistan's involvement. But, it
was really the Chicago Trial which gave us such conclusive evidence in terms of the involvement of
both LeT and the ISI. It was these evidences that we got helped us. | am sure there must have been
some domestic evidences also. But the trial itself was ended up in convicting only one man. One
purpose the Chicago Trial served was that it completely demolished and obliterated the distinction
between State actors and non-State actors in Pakistan. The Let is, ostensibly, a non-State actor.
The ISI is a State actor. But, this was completely controlled and the handlers of this attack were in

the Pakistan's official agency.

Sir, the National Counter Terrorism Centre has still not become functional; | hope it does. |

would only urge the hon. Home Minister one thing. We have followed, through the media, the
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arguments and the counter-arguments in setting up of the National Intelligence Grid. | am sure, the
Government will, in its wisdom, take all steps keeping two facts in mind. And, these are my causes
of worry. In any intelligence grid, actionable intelligence intended to be shared. Sharing actionable
intelligence has its own dangers; generic intelligence should be shared. But, actionable intelligence,
with specifics, can never be put on such grids. You can never put intelligence on the grid that we
know who is staying, say in a house in Abbottabad. The moment you did it, it will be counter
productive. One agency may not be willing to share with the other agencies, which is the executing

agency.

The second one is this. This, | am sure, is what Mr. Ganguly mentioned about the cyber
terrorism and those who use cyber space to invade. Unless we are doubly sure that we have built up
fire walls around our grids, it is dangerous to put anything on the grid. The leaks in the US are from
such grids. They have come and set the entire world wondering. Therefore, when we become over
enthusiastic about these grids and sharing of intelligence and putting it on the grid, the need to know
must be kept in mind - who is entitled to know how much, what is not to be shared must also be
kept in mind and nothing should be shared till you are able to build fire walls around the sharing

mechanism. | hope, all this is kept in mind before these proposals are put into action.

As | said, we have the opportunity that Shri Krishna is here. | come to the Foreign Policy
initiative. In India’s case, in fighting terror, the Foreign Policy initiatives are extremely important. It is
an important instrument for us. Sir, unguestionably, three facts are clear. The hon. Minister says that
we live in a disturbed neighbourhood. Some hon. Members have said that this is the most dangerous
border in the world. 'The Economists' had a cover story almost using the same language. We have a
State in the neighbourhood which has used terror as an instrument of State Policy. We have a nation
in the neighbourhood which has become an epicenter of global terror. You have a situation where
there is hardly a terror attack anywhere in the world, and some news items have initially indicated that
in the recent attack in China Pakistan's hand or a Pakistan connection is always there..whether it is
the blasts in the underground trains in London or major attacks in India or in the United States or

anywhere in the world. Today, we are, for the first time, reaching a situation where there is a global
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convergence on how you deal with a State, which has a nuclear arsenal, which has terror, which has
a lack of positive agenda, and which has a lack of great economic development. How does the world
deal with a State of this kind? It is a State which is not merely living in denial. That was something we
used to say years ago. Today, it is a State which is living in deceit. They are a friend of America, an
ally of America, in America's war against terror. They are, simultaneously, an ally of the enemies of
America in the war against terror. It is a State which can perform both roles. One important think-
tank in the U.S., one of their important spokespersons talking about our neighbour, recently said,
"Pakistan is an ally, not a friend. India is not an ally, but, still a friiend." That's how they started
looking at us and the situation in this region. The Afghan-Taliban was created and supported,
virtually, by the ISI. They still want America to have a dialogue or an entry route for them. The
Laskhar-e-Taiba was similarly created as an alternative front which was India-centric. It started the

blasts in India. That is where the connection of all this security comes in.

When they were found out and action taken in various parts of the world, they kept changing
names. Somebody then started operating when there was a different regime in Bangladesh. Huji was
there, and the JuD was there. And, then, you had, before the ban on the SIMI took place, - there
were several incidents with which SIMI was connected - the armed faction of the SIMI or the wing of
the SIMI which was organising this. When they were found out and banned, you now have the Indian
Mujahideens. How do we, Sir, use our foreign policy initiatives in combating this? A lot of these
activities may even take place by home-grown terrorists and they are externally inspired. Some of
these Organisations are externally funded. They are also externally created. Therefore, it is simply
said, in the absence of any other alternative, we will continue to engage. The Government sees virtue
in engagements. But, please bear in mind that even when you engage, one of the foremost issues
you have to raise— one can always negotiate the side issues which are in the grey areas — is; what
was contained in the January 2004 understanding between them and us? How can there be a fruitful
engagement if your territory is used for terrorist strikes against us? You can always engage. Soz

sahib just now said, we want a stable Pakistan. Of course, everybody wants a stable Pakistan. We
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want a stable neighbourhood. But if you get a stable neighbourhood which is more transparent,
where there is civilian authority, where there is less radicalisation, it will be always welcome. But if
you have a situation where the society gets radicalised, the society continues to use terror,the State
instruments continue to use terror, the Armed Forces get radicalised, the civilian establishment gets
weakened, transparency in the society goes down. Then, in a such case, the outcome of the
engagement will be determined not by the fact that we are talking to them, but it will be determined
by what their internal developments are. And those internal developments must come on the right
track. Your foreign policy initiatives with them and with the rest of the world must be used to find out

how we deal with the society which has all these issues which arise out of this.

Sir. | would urge the Home Minister not to take any satisfaction out of this fact that there have
been only two terrorist strikes of this kind during his tenure. ...(Interruptions ... These are two main
strikes. | am not going into Sheetla Ghat or any of these strikes. | am not going into those details. If
you are able to lead the nation and overcome this menace, we all stand in one voice behind you. We
wish you all success; this is not a battle we can afford to lose. But the fact is that you have various
kinds of problems in this country. You may not call what has happened in some States in the North
East as terrorism; you may call it as insurgency. You may call the Maoist activities as Left Wing
extremism. The Indian society and segments within blink when you fight terror. Even in your battle
against Maoists, this has happened. We have repeatedly discussed that issue here. | have always
said that Maoism is not a poverty eradication programme. This is a violent movement which wants to

overthrow India's Parliamentary democracy.

Therefore, when States take up the fight against them, we take various kinds of social and
economic actions. | don't think there is a dispute. You must develop those regions. You must give
tribals the full justice and the benefit of economic development. But, then, to do that, to build roads,
to build schools, to build institutions, you need the land free from landmines. And, therefore, when
you need it free from landmines, you will have to take some security steps. All of us felt very strongly
when you, initially, as Home Minister, in your early days in this Ministry, said that these were the
steps we would take. We saw discordant voices amongst your friends. From the Left to the Right,
everybody supported you. | do not want to go into the details because we have discussed it at

length. But, Sir, we have talked about the weakness of the Indian States in dealing with this. | have
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6.00 P.M.

dealt with the weakness of our political system and our concern for vote banks. Look at how other
institutions look at it. | must confess, Sir, that | am extremely disturbed about what recent
pronouncements in this matter have come. We had one precedent and | thought we will wish it away
where in Kashmir, our security forces were fighting with the militants who were holed into a place of

worship.

The Supreme Court decided that how many calories must be fed to the terrorists on each
day.: Judges don't fight terror; Governments do; security forces do. Therefore, this was one area
where | thought the whole concept, which is so vital to our democracy of separation of powers, was
being weakened. When | read, | find that from 1861 onwards, the Police establishment of this
country, the security establishment has been aided actively by civilians. The 1861 Police Act, almost
180 years as of today, says that you must have special police officers. The Home Minister will say that
"we are understaffed and we are trying to cover it up." So, from traffic to law and order, members of
the community are taken to aid the community, to help the community and to protect the community.
What were the Village Protection Committees in Punjab? These are Special Police Officers. So, one
or two people in every village will get up and protect the village. Today, in Doda, Kishtwar, Soz Sahib
will know, in Rajouri, you have the Village Protection Committee comprising of special police officers.
You have had them in Maoist-infested areas. You have them in the North-Eastern States. These are
not merely employment generating methods. Now, when | read the observations of the Court on
these issues, | don't mind, Sir, repeating what | have said in print. "It appears that instead of leaving
security issues to the Government of the day, ideclogy of the authors of the judgement now becomes

the ground for determining constitutionality.”

Sir, since this is now the law declared, | am sure, the Minister will have no objection if | read
out two or three paragraphs. | am quoting it. These are stray paragraphs. | quote, "People do not
take up arms, in an organized fashion, against the might of the State, or against fellow human beings
without rhyme or reason. Guided by an instinct for survival, and according to Thomas Hobbes, a fear
of lawlessness that is encoded in our collective conscience, we seek an order. However, when that

order comes with the price of dehumanization, of manifest injustices of all forms penetrated against
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the weak, the poor and the deprived, people revolt.”" So, this is the rationale why people revolt and

pick up arms.

The next, Sir, is this, and | quote. ""Thus the same set of issues, particularly those related to
land, continue to fuel protest politics, violent agitator politics, as well as armed rebellion.... Are
governments and political parties in India are able to grasp the socio-economic dynamics
encouraging these politics or are they stuck with a security-oriented approach that further fuels
them?" Sir, | don't think our constitutional mechanism ever took away this responsibility from the
Government. Judicial review, enforcement of law is a domain of the court. But what should be the
approach, security or otherwise, is a matter entirely left to the Government. This guides the approach
in the matter of how insurgency or left-wing extremism is to be handled. It further says, "Rather than
heeding to such advice which echoes the wisdom of our Constitution, what we have witnessed in the
present proceedings have been repeated assertions of inevitability of muscular and violent
statecraft.”" So, if people lay down land mines, if they go about killing security staff, demolishing

schools, dispensaries, hospitals, roads, it is violent statecraft.

SHRI D. RAJA: If the State violates the Directive Principles of the Constitution how will the

people react?
SHRI ARUN JAITLEY': If the State violates, the courts must step in.

SHRI D. RAJA: If the Government policies are anti-poor, what will the people do?

...(Interruptions ...

SHRI ARUN JAITLEY: If the Government's policies are anti-poor, the Government should be
voted out. The Government should be protested against on the streets. The courts must step in and
say, 'the Government must then act as per law.' But the courts will not say, 'this is the reason why
people have turned violent and you must go as a Home Minister and offer a satyagrah before them.'
Don't use what the court chooses to describe as violent statecraft. They can go about killing people

and then you are to be removed for the fallouts.

Sir, | am not reading the entire text. There are other aspects of this which have nothing
whether it is a separatist or an unlawful act of a State. Centre or States should really rationalize this
kind of an approach, and in a country which is torn by various forms of extremism, today you have a

situation where thousands of SPOs all over the country are removed. Now, | am not so sure whether
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the Home Minister can advise the States and the Central organizations to immediately recruit lakhs of
people. The result of this was that within two days of this judgment, the Maoists are now giving to the
Special Police Officers conditions for amnesty. The conditions for amnesty are, 'you come and join
us, we will leave you.' The dice is loaded in their favour. Sir, when | said the political establishment
must not blink, there are various aspects of the Indian State, whether it is the media or it is the Police
or the State Governments or political parties or courts or institutions, are we going to allow every

establishment to start blinking in a case where 210 districts are influenced by Maoism ?

The North-East areas have their own problems in some States, which we are trying to resolve;
in Jammu & Kashmir, trouble is created from across the border, and then, sporadic attacks
elsewhere in the country also take place. Now, if the Government or a State Government violates
human rights, the courts must step in. That is their jurisdiction, but how they are to fight insurgency
is a matter which is entirely to be determined by the policy of the Governments, whether Centre or
the State. Therefore, | would like the response of the Union Home Minister and the Government as to

how they intend to deal with this situation.

Sir, lastly, as | said, this is not a battle that we can afford to lose. Now, how do we fight it? Do
we have the political will to fight it ? Are we going to be over-partisan in doing so? Or, are we going
to fight it only on the basis of considerations of national security 7 We must address the causes which
cause such a situation. But then, no effort should be made to weaken the will of the Indian society in
order to fight this menace of terrorism and separatism. That is why, we are glad that the Foreign
Minister is here. That is an important instrument he has at his disposal that could be used. And | am
sure, if the Government of the day looks forward and brings out a policy and an approach with the
support and in coordination with the States, we can hope that this is the last time that Mumbai or any

other part of India is attacked in this manner.

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Mr. Deputy Chairman, | am
grateful to the Members of this House who have raised this discussion on terrorism, with special
reference to the very sad and condemnable terror attack that took place in Mumbai on July 13 this
year. | am grateful to our senior leader, Dr. Manohar Joshi, for initiating the debate and | am grateful
to Shri Arun Jaitley, the Leader of the Opposition, who wound up the debate with a very spirited

speech.
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Sir, we are dealing with a complex subject. As long as there is violence here and violence
there, we could deal with it as a law and order problem or, at best, a problem affecting public order,
but | think terrorism takes the subject to a new dimension. It is not a simple law and order problem,
nor is it a problem affecting public order. It goes beyond that. It affects the nation's security. In fact,

it may even affect the nation's survival as one nation.

Yesterday, the Leader of the Opposition and | were present at a book release function. The
name of the book should be a wake-up call to all of us. The title of the book was 'Indian Mujahideen
- The Enemy Within'. Both of us jointly released that book and some of the points that | will make

now | had made yesterday, very briefly.

We live in the most troubled and most vulnerable neighbourhood in the world. There have been
other hotspots in the world. For a while it was Palestine, Israel, Lebanon and Syria. But now the
epicentre of terror has shifted to the Afghanistan-Pakistan area, and we are the immediate
neighbour. Therefore, let us make no mistake that as long as the epicentre of terror is in this region,

we will continue to be under the shadow of terror threats.

It is something which we cannot wish away. Dr. Ganguly said, "We can make our history but
we cannot re-write our geography.” Adding to that, there are either weak States or fragile States
around us. Even as Bhutan moves towards democracy, we find Nepal struggling to hold on to its
very fragile democratic system. Bangladesh is fighting forces that threaten her democracy; Sri Lanka
is still driven by conflict. So, | think we must acknowledge the fact that we will live under the shadow
of terror and we must, therefore, recognize the gravity of the challenge that faces us. Sir, initially we
took comfort in the thought that terrorism was cross-border terrorism; it was imported and it came
from across the border. That was true. There is no gainsaying the fact that terrorism came from
across the border. It started in Kashmir and it has been with us for many many years in Kashmir.
Some terrorists came from Bangladesh; many find the Myanmar-Bangladesh route as a convenient
route; some come through Nepal and then many of them penetrated deep into the Indian hinterland.

Every time a terror attack took place, we pointed the finger at our neighbour and said you are the

360



cause. That finger pointing was not wrong because at that time that was largely the cause. Most
terrorists who committed acts of terror in India were trained, funded, handled and pushed into India
to commit acts of terror. The new reality is, that's not the only source of terror any more. We today
have home-grown terror groups. We can go into the history of these groups. | can spend several
minutes talking to you about SIMI and how SIMI has morphed into the Indian Mujahideen. | can talk
to you about the modules of Indian Mujahideen; | can talk about other groups which are operating in
India. The second fact that we must realize is even while we live under the shadow of terror in this
neighbourhood, many terror groups are home-grown terror groups. These are modules which are
totally Indian. They may be inspired by groups outside, but these are totally Indian. These modules
exist in India and operate in India. The third fact that we must acknowledge is that these groups, as is
popularly believed, are not groups that practise one religion. For many years, we thought that all
terror groups belong to one religion. That is not true. In fact, that unquestioning faith led our
intelligence and investigating agencies down the wrong path. In a number of cases, they arrested
innocent people; they indicted innocent people and young boys have spent several years in jail for no
fault of theirs. As Dr. Ganguly pointed out, all over the world right-wing fascist elements are on the

rise and India is no exception.

| don't care about the guy's religion. But, | certainly question and oppose, and | am implacably
opposed to the kind of right-wing fascist fundamentalist politics that he practises. But, that's the
new reality. So, my first appeal to all hon. Members ist we cannot live in denial; we cannot close eyes
to facts; we must accept the reality that faces us. And, these are the three facts. First, this is the
most troubled neighbourhood. We live under the shadow of terror. Second, these are home-grown
modules, Indian boys, and sometimes, even Indian girls. The five boys from Kerala, who were taken
to Jammu and Kashmir to be exfiltrated into Pakistan for training, were guided by a girl. There is a
second fact. These are Indian modules. And, thirdly, that they do not belong to one religion. In fact, |
don't care about the religion they practise. | am questioning the right-wing fascist fundamentalist

beliefs that they hold and for which, they are willing to indulge in violence.

Now, when 26/11 happened, | think, it was a rude jolt to this country. The scale of 26/11
terrorist attack was stupendous. It shocked the whole nation. We saw the drama unfold minute by
minute on television for three days, and that was what brought me to this Office. In my first statement
to the Parliament after 26/11, | said, and this probably accords what the Leader of the Opposition just

now said, ""South Asia is in the eye of storm of terror. Several terrorist organisations operating from

361



territories beyond India's borders have been identified as a source of the terrorist attacks in India that
have occurred over the last several years." And, | quoted what India told the United Nations Security
Council on December 10, "India will act to safeguard and protect its people from such heinous
attacks, however long and difficult the task may be. We must do our duty by our people and take all
actions as we deem fit to defend and protect them." And, while ending my statement, | said, "I ask
you to remember the extracrdinary courage of Assistant Sub-Inspector Tukaram Ombale who
grabbed the barrel of the gun and took all the bullets in his chest to enable his fellow policemen to
overpower Mohammed Ajmal Amir Kasab. | ask you to remember the supreme sacrifice made by
Major Sandeep Unnikrishnan who ordered his men to stay back while he confronted the terrorists.
Ordinary men and women like us cannot match their bravery, but we can stay united in our resoclve
and in our actions. Nothing should divide us - not religion, not language, not caste. In our fight
against terror, there will be need for self-restraint, discipline and even some sacrifice. | seek your
support; and | have no doubt that with your support and the support of the people, we shall
overcome and vanquish the forces of terror.” Sir, Pune and now Mumbai are two major blots on the
record and | accept that. The other incidents fall in a different category. There are couple of cases
where groups have claimed that they were behind those attacks. But, there are significant
differences between those incidents and these two major incidents. In a couple of other cases, it has
not yet been established whether they are terror attacks. They could be incidents committed by other
mischievous elements. But, we always take the maximum position. We assume it is a terror attack.
We investigate it as a terror attack until the contrary is proved. But, Pune and Mumbai are indeed

blots.

There is a difference between Pune and Mumbai. In Pune, we had the intelligence. We shared
the intelligence with the Government of Maharashtra, which, in turn, shared it with the Pune Police,
who, in turn, shared it with the establishments in that area including the German Bakery. The
Manager at the German Bakery actually acknowledged the advice when he was told to take
precautionary steps. Yet, Pune case happened. That was a clear case of failure on the part of both

the police and the citizenry.

Mumbai blast on 13th July, 2011 was a case of no intelligence’. | won't elaborate the point; |

will illustrate it. | beg to submit that there is a difference between no intelligence’ and 'failure of
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intelligence’. The reason is obvious. We do not have an intelligence man in every part of the country.
We do not have a policeman in every neighborhood. We do not intercept every telephone
conversation. We do not hack into every computer. We do not have an easily accessible database of
every module that is formed in this country. So, there will be cases of 'no intelligence'; there will be
cases where intelligence failed, that is Intelligence was there but intelligence was either ignored,
intelligence was misrepresented or intelligence was not acted upon. So, | beg to submit that there is
a difference between no intelligence’ and 'intelligence failure’. | do not know what Shri Advani ji
meant but he said, "it is not a case of intelligence failure™. | believe that Mumbai was a case of 'no
intelligence’. That gives me no comfort. A case of intelligence failure is a warning bell but a case of

'no intelligence’ should warn us to be even more careful. We had no intelligence on this module.

Nevertheless, please compare our response to 13th July, 2011 case of Mumbai, and, 26th
November, 2008 case of Mumbai. The police reached the scene within minutes. Twenty-one
ambulances evacuated every single injured person or dead body within an hour, aided, of course, by
local citizens, like Shri Manohar Joshi's constituents. Along with local people, local taxis, 21
ambulances evacuated every single person and got them to 14 hospitals. Two CFSL teams reached
Mumbai by midnight; one from Delhi by air, and the other from Pune by road. An NSG post-blast
investigating team that was in Mumbai rushed to the scene within minutes. A 14-member NIA team
reached Mumbai by midnight. | reached Mumbai by midnight. The entire crime scene in three places
was cordoned off. The forensic team started working at about 10 o' clock. There was a drizzle. They
worked through the night and collected the forensic data. So, | think, the response to
13/7 as opposed to the questionable delayed response to 26/11 shows that something has indeed
happened in the last 30 to 32 months amongst the intelligence and police agencies that we have

responded much better.

Mr. Deputy Chairman, Sir, 26 people died, 123 were injured, and, some of them were gravely
ill. I pray for their recovery. We lost 26 precious lives, innocent lives. We are deeply sad. | condemn
the incident. Compensation has been paid. The State Government has paid the compensation,
which was announced on television the next morning. The compensation from the Prime Ministers'

Relief Fund has been paid. In some cases, relatives are outside Maharashtra, and, the compensation
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will be paid as soon as they are traced and their relationship is established. There is no difficulty
about compensation. The entire hospitalization expenses have been borne by the Government of

Maharashtra.

And we are going to help the families. If they need jobs, if they need other assistance, we will

help the families.

Now, Sir, let me deal with some substantive issues as briefly as | can. Firstly, the worst period
of terrorist violence in India started in 2002 and culminated in 2008. It was as an ascending graph.
Five incidents in 2002, 39 killed and 172 injured. It ascended to ? incidents in 2008, 333 killed and 833
injured. That was the worst period. That was the period when we pointed to cross border terrorim,
which is true, but failed to recognize that even when cross border terrorism was taking place, Indian
modules were being formed - SIMI, the Indian Mujahideen. While intelligence agencies had some
idea, | think, at the political level, at the Governmental level, there was a failure to recognize the
growth of these modules. 2009 was terror free. 2010, we had Pune; 2011, we had Mumbai. In

between we had the small cases and | won't dwell on them now.

| just want to share with you what we have done in the last 32 months after the Mumbai blasts.
Some of this was recounted by my friend, Tiruchi Siva. But, | think, it is worthwhile sharing with you
some of the things we have done. Firstly, as the Leader of Opposition said, we amended the UAPA. |
am grateful to him. Despite serious differences on two issues, the principal opposition party
extended cooperation; all others extended cooperation. We passed the Bill. There are serious
differences on those two issues. But today is not the day to debate it all over again. We passed the
Act to establish the NIA. | will tell you briefly about the NIA's record. NSG was empowered. NSG
hubs have been set up. NSG's Regional Center is coming up in Hyderabad. NSG today is
empowered to requisition any aircraft anywhere at any airport at any time. MAC was set up. MAC
was empowered by an executive notification. Subsidiary MACs have been set up in every State
capital. MAC and SMAC are in seamless communication 24x7. | have invited Chief Ministers to visit
SMACs in their State capitals. We have taken the financial burden of connecting SMAC to the State

special branch. Coastal Command has been set up. Coastal security has been entrusted to the
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Navy. India has become a Member of the FATF, Financial Action Task Force. We have extradition
treaties with 17418 countries - 17, we have signed and exchanged, 8, we are about to exchange. We
have MLATs with 10+9 countries - 10, we have signed and exchanged; 9, we will exchange. And we
are putting a lot of money into modernization of police forces, both the Central Armed Police Forces
as well as the State Forces. The main drawback has been the lack of enough policemen. We have

one of the lowest police-population ratios.

But | am happy to say that, thanks to our prodding, States have recruited 90,359 police
personnel in 2010. That is capacity building. That is the building block. That is the foundation.
Without policemen, you cannot police this country. But before we take satisfaction, let us remember,
despite recruiting 90,000 policemen in 2010, there are nearly 6,00,000 vacancies in the police force. It
will take us, at this rate, seven years to fill the vacancies. In the meanwhile, many will retire; there will
be attrition. And recruiting a constable is not a one-day affair. If you decide to recruit a constable
today, he will join the force twenty months from today. The process of recruitment will take one year
and the process of training will take nine months. While the States recruited 90,359 police personnel,
the Central Armed Police Forces recruited, in two financial years, 93,757 new personnel. Nearly one
lakh people have been added to the Central Armed Police Forces. This year, 2011-12, CAPFs will
recruit 92,168 people. Never before have we recruited nearly one lakh people to the CAPF in one
year. We are setting up 20 CIAT schools; 13 are operational. The CRPF, the SSB, the ITBP, the BSF
and the IB have set up a large number of training academies and training schools. Therefore,

capacity building is starting at the basic building block, hamely, more people to police us.

Now | come to equipment. Police stations, barracks, vehicles, motorcycles, weapons,
including AK-47 and carbines, security equipment and night vision devices. The kind of equipment
that has been procured in the last two years equals to the procurement in all the years before. | don't
want to burden my speech with the details. But a huge amount of money, running to over several
thousand crores of rupees, had been spent in the last two years to procure the equipment. And the
equipment is available. And more are being procured. | have taken the risk to procure it. | don't know

which C& AG will find fault with them. | am prepared to take the risk.

When | took office, my predecessor, on a complaint by a major industrial house on the last day

when the order was to be placed, cancelled it. | revived it, went back to the CCS and said,
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'Whatever the complaint is, let us buy these 20,000 bulletproof jackets." We bought 20,000
bulletproof jackets by reviving a closed procurement. Subsequently, | procured 59,000 BP jackets,
despite the fact that one of the officers and one of the scientists were colluding and we're
prosecuting them. | said, "You prosecute them, but let us continue the procurement.’ These are two
different things. Prosecute the guilty fellow, but continue the procurement. We have got AK-47s. We

have got carbines.

But let me tell you, it is not easy to procure for the Government of India. It is not easy to
procure pencils. It is not easy to procure even stationery. Every time you go for procurement, on the
day you are going to place the order, you will have a complaint on your table. It is not your system. It
is not my system. It is our system. But let me tell you, we have taken risks. In every case, we have

recorded exhaustive reasons why we are taking the decision.

I am sure somebody will say this reason is good and that reason is bad. But, as | said, | told
my officers to go ahead and procure. Ombule died because he did not have a bullet-proof jacket. If
he had a bullet-proof jacket, Ombule may not have died; he would have caught Kasab alive. | said, it
doesn't matter, let a future CAG find fault with us, but, let's procure today. We are going ahead and

procuring. We will continue to procure and | will record reasons why | am doing something.

States have procured. Mumbai has procured a lot of equipment. Maharashtra has raised
forces but yet, as | told Mr. N.K. Singh yesterday, capacity building is work-in-progress. We have
not yet built our capacity commensurate with the gravity of the challenge. It will take the State
Governments a couple of years more before they fully equip their police forces. And | have received
cooperation from all Chief Ministers irrespective of their party affiliations. You can verify this by asking
your Chief Ministers. Ask the Chhattisgarh Chief Minister whether we have been helpful or not. He is
the one who, sometimes embarrassingly, sings my praises. ...(/m‘erru,oz‘/'ons)... In this battle with
insurgents, Maoists and terrorists, there is no party, there is no religion, there is no ideclogy. We
have to face up to this challenge. ...(/m‘erru,oz‘/'ons)... First you ask him before you ask me the
question. Just ask Dr. Raman Singh. ...(/m‘erru,oz‘/'ons)... As long as you don't say that Maoists are

my friend, | am happy. ...(Interruptions ...

Now, Sir, let me deal with the Indian modules. We believe that Pune was perpetrated by an

Indian module and, while no conclusion is being drawn about Mumbai, all the indicators point to an
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Indian module. It's possible that the same module was there but, as | said, no conclusions have
been drawn. We have successfully busted a number of modules. | know that it's a statement that
many of you may find hard to believe, but, it is a fact. We don't publicise this. Even now, | am not
going to give you details that will alert the adversary. But, we have so far neutralised 51 terror
modules in the last two years. | will give you one or two examples because some of this is already in

the public domain.

Abdul Latif and Riyaz @ Rehan were arrested in Mumbai in March 2010. They had drawn up
plans to blast the ONGC installations and the Mangaldas Market in Mumbai. They were arrested and
that terror plot was foiled. | will give you one more example. Zia-uh-Haque @ Abu Abdulla was
arrested in Hyderabad in May 2010. He was working as an LeT sleeper under the command and
control of Pakistan LeT commander Rehan based in Pakistan. He was planning a major terrorist
action against a multinational company. As recently as June 2011, a ten-member SIMI module was
busted in Madhya Pradesh that was planning to target leaders of the Hindu community in Madhya
Pradesh and three Judges of the Lucknow Bench of the Allahabad High Court who had delivered
judgment in the Ayodhya case. | won't give you more examples but believe me, our intelligence
agencies, both at the Centre and the States, irrespective of the party in power, are working together

and that is why, we have been able to bust so many terror modules.

But it is possible that there are other modules we have not yet busted. It is a way of putting
things. | cannot claim that every terror module has been busted nor can | claim that there is no terror
module which has slipped through the cracks, nor can | claim that a terror module, tomorrow, will

not succeed in one of its plots.

| said yesterday in a lighter vein at a function that busting a terror module is not what you see in
movies where the hero, as the minute hand of the trigger moves towards 12, he has 60 seconds and
he got cutting pliers in his hand, he says, “Should | cut the red wire or the green wire ?" And when he
cuts the red wire, the hand goes to 50 or 52 or 53". That is not the way modules are busted. That is

dramatized in movies. Busting a module requires painstaking investigative work, identifying the right
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people. You cannot hit the wrong group. Identifying the right people, working with the State police,
working with the State intelligence in very close coordination, and then using the State police to
arrest them. We don't arrest them. It is the State police which arrests them. But we work with the
State police. All these cases of Mumbai or Madhya Pradesh were done with the help of the State
police. But there is a pact among intelligence agencies. Nobody says it outside unless it becomes
absolutely necessary to share this information. So, today, our intelligence gathering has improved.
Intelligence sharing has improved tremendously. | say this without fear of contradiction that no State
today is not cooperating with me on sharing of intelligence. Every State, irrespective of the party in
power, is sharing intelligence with us. We are sharing intelligence with them and we are working

together to neutralize these terrorist modules.

Sir, questions were raised about what happened to all these cases in Mumbai. "Have you
taken action?" | got a list with me. | can share with whoever wishes to read it. In the case of Mumbai
which Dr Manohar Joshi wanted, | want to inform him that bomb blasts in the Best bus at Ghatkopar
in December, 2002, trial was concluded, 10 were discharged, 8 were acquitted, and one died in

police custody, appeal has been filed by the State against the acquittal of five.
[(THE VICE-CHAIRMAN (PROF.P.J. KURIEN) in the Chair)]

In January, 2003, bomb explosions in McDonald's restaurant, Ville Parle, blast in train at
Mulund, 17 persons were charge-sheeted. Trial has not yet started. Then, in four cases which are by
the same module, December, 2002 to August, 2003, six Best bus blasts in Mumbai, twin blasts near
the Gateway and the Zhaveri Bazaar, Kalba Devi blast, 7 persons were arrested, trial concluded on
6th August, 2009. Three accused were discharged. One turned approver. Three were convicted and
sentenced to death. Appeal by the prosecution was filed in Mumbai against the discharge order; and

the defence has filed appeals against their conviction. Appeals are still pending.

Serial blasts in Mumbai trains, 16 were arrested. Trial is on; and the trial will be concluded
shortly. So, in every case either there has been conviction or acquittal in one case. Appeals are
pending. Trial is on. We are following very, very closely. | do not think anybody can find fault. The trial
process in India is very slow and everybody knows that. In a multi-accused trial with hundreds of

witnesses the process is indeed very slow.

Sir, NIA has been entrusted with 29 cases. Some of these cases arise out of money laundering
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to fund terror. Some of these cases arise out of the North East, again money laundering to fund

terror. But today NIA has major cases of terror of two distinct groups.

One is those who claim to be jihadi terrorists. A set of cases are with the NIA. Another is right
wing fundamentalists, fascist groups. A set of those cases are with the NIA. | can take you case by
case. In many of the cases the charge sheets have been filed and in a handful of cases the trial has
already started. In several cases there is reinvestigation because ther earlier charge sheet was false.
There is reinvestigation. | don't want to say anything that will prejudice or harm the persons who are
being tried. But the NIA today has a very successful record of filing charge sheets. The NIA came into
existence on 1st January, 2009. It is building capacity, in-house capacity. Twenty-nine cases are
with it and it has been able to file charge sheets in a vast majority of cases. | think that it has already
filed charge sheets in over a dozen cases. The NIA has been one of our recent success stories. |
think, as the NIA develops capacity, it will become like the Scotland Yard or like the FBI a major

federal investigating agency.

Now, there is some dispute about how well do we compare with the world? | am not claiming
that we are the best in the world. But | think that the world's best have also their occasions when
they stumble and fall. Take, for example, the London bomb blasts. | hope some of you have read lan
Blairs' book, the then Commissioner of Police, Scotland Yard. The first bomb blast took place in the
Liverpool Street-Aldgate East tube station at 8.50 a.m. The second explosion took place in another
train at 8.50 a.m. The third explosion took place in another tube station at 8.50 a.m. Three bomb
blasts at 8.50 a.m. At 9.47 a.m. an explosion took place in a bus. The Commissioner, the Scotland
Yard Chief, got the first telephone call after 9.47 a.m. From 8.50 a.m., when three explosions took
place in a train, the head of the London Police did not have information. Of course, in his book he
goes on to say why it happened. He calls it, of course, a great failure of the system. But the system

failed? The point | am trying to make is that the system can fail.

The next one is a point which Mr.Arun Jaitley and | discussed yesterday. We tend to believe
that America has not had a terror attack after 9/11. That is a tribute to America's myth making. That

is not true. That is simply not true. The first was the Los Angeles Airport shooting in 2002. | will give
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them date-wise. Then comes the Little Rock Recruitment Office shooting. Then, there is the Fort
Hood shooting in 2009 when 16 people were killed. Then comes the underwear bomber who almost
blew up the plane. In fact, he attempted once. It did not detonate. The passengers on the flight, as
the flight was landing, pounced upon him. There was no intelligence. Then there is the shoe bomber
and then the Times Square bomber. Now, in some of these cases the Americans have themselves
classified it as "no intelligence” and in some of the cases they have classified it as "failure of
inteligence” . ...(Interruptions)... Please. Did | say that? Why are you putting words in my mouth?
We had a serious debate and let us conclude it on a serious note. All that | am pointing out is that, as
we build capacity, as we improve our system, as our police force becomes better and better, we
hope to overcome some of the glaring deficiencies in our system. There will be cases where there is
no intelligence; we must improve our intelligence gathering. There will be cases where there is a
failure of intelligence; we must improve our intelligence analysis capacity. That is the point | am
making. Where there is no intelligence, we must improve intelligence gathering and where there is

intelligence failure,, we must improve our capacity to analyse intelligence.

Sir, let me deal with two or three points which Shri Jaitely made. | want to reassure this House
on some of the things that are in the process and are pending, that has caused me disappointment.
The speech that | had made at the Intelligence Bureau Centenary, was a speech on which | had
reflected for nearly a year. So the questions that | had asked were the questions that had been
troubling me for nearly a year. You are right. When | said, | know the answers, | won’t give the

" . . 1 . . .
answers, the answer is an obvious answer. It's a rhetorical question and answers are obvious.

Now, the several pillars on which the new architecture must stand, one is the NIA which is in
place - | am talking about the Central architecture - second is the NSG which has been empowered
and spread out throughout the country and the third is NATGRID. Now there is a NATGRID in every
country. | have been to the USA, France, the UK and Russia. They have a NATGRID. It goes by
different names. | am willing to have the Chief Executive Officer of the NATGRID brief leaders of
political parties in a closed door briefing on the safeguards that we have built in NATGRID. When the
Leader of the Opposition wanted to visit the United States and he wanted a briefing, we sent our

officers to brief him because he is representing the country, even as a Leader of the Opposition.
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I am willing to brief leaders of political parties in a closed door briefing. | will ask the CEO to
brief you. Every precaution that is conceivable, every precaution that has been taken care of in other
counties of the world, every safeguard, every firewall has been built into our system. We have got
clearance on the 6th of June, 2011. It will take me 18 months to build NATGRID. Indian software
companies, let me underline, Indian software companies, are helping us build NATGRID. There will
be no foreign company involved. It will be completely built by Indian engineers and it will be run by
Indian engineers. NATGRID will be a reality. At least, the first phase of NATGRID will be a reality in 18
months. The fourth pillar is NCTC. When NCTC is set up, NATGRID will be subsumed the NCTC
because NATGRID is intended then to feed the NCTC. NATGRID will have a lot of information, but we
are going to use it only for counter terrorism. NCTC is dedicated for counter terrorism. Now | am part
of a Cabinet system of Government. My colleague is here. When you were in Government, you were
also part of a Cabinet system of Government. | don't have the freedom which the Chinese Interior

Minister has or the Israeli Interior Minister has. | have to work within the Cabinet system.

Questions have been raised about the NCTC, we are resolving those issues. The Prime
Minister has told us that he will have a final round of discussion on NCTC and we will take a decision
on NCTC. With NIA, an empowered NSG, NATGRID and NCTC, | am confident, we can put together
an architecture that will considerably improve the intelligence gathering, intelligence sharing and
counter terrorism capacity in India. It will not happen overnight. The work is in progress. We have to
work together. States have to work together. All of us working together can build a capacity that a
country of this size, this spread and this complexity needs. We are a huge country. We are a large
country spread over several hundred thousand sqg. kilometres. We need to build massive capacity.
The work is in progress and more work will be done. Sir, | think | have answered the major points
raised by the hon. Members including the hon. Leader of the Opposition. ...(/m‘erru,oz‘/'ons)... Now |

come to the last issue about the judgement.

| did say yesterday that Chhattisgarh has promulgated the Ordinance. | have asked Orissa to
consider whether they are inclined to promulgate a similar Ordinance because those are the only two
States where the SPOs are engaged in anti-Naxal activity. | am reading the judgement narrowly, that

it applies to anti-Naxal operations.
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Therefore, | have asked Orissa to consider whether they will promulgate an Ordinance in
Orissa also. As far as we are concerned, | have done my homework. | have consulted the Attorney-
General. We are on the anvil of taking an appropriate decision and, when we take the decision, | will
share it with this House. But | entirely agree that, to borrow the words of the Supreme Court, there
can be no rhyme and there can be no reason for anyone in this country to take up arms to overthrow
a parliamentary democracy. However well meaning he may be, however highly motivated he may be,
however altruistic he may be, however pro-poor he may be, as long as we swear by this Constitution
and as long as we believe in parliamentary democracy, there can be no ground whatsoever for
anyone to take to violence to overthrow a parliamentary democracy. With that in mind, | will

approach the judgement and | will share with you when we take a decision.

With these words, | thank the hon. Members.

STATEMENT BY MINISTER
The situation in Sri Lanka

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the Minister of External Affairs to make a

statement on 'The situation in Sri Lanka'.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, | rise to inform the

House on the situation in Sri Lanka.

There have been a number of requests for Calling Attention Motions and Short Duration
Discussions as well as Parliamentary Questions on issues relating to Sri Lanka in both the Houses of
Parliament. |, therefore, propose to make a Suo Motu statement which, | hope, will respond to most,

if not all, issues of interest and concern to my fellow Parliamentarians.

The relationship between India and Sri Lanka is based upon shared historical, cultural, ethnic
and civilizational ties and extensive people-to-people interaction. In recent years, the relationship

has become multifaceted and diverse, encompassing all areas of contemporary relevance.

Sri Lanka has borne the brunt of terrorism for nearly three-decades. The end of the long period
of armed conflict in Sri Lanka in May 2009, left around 3,00,000 Internally Displaced Persons (IDPs)

living in camps in Northern Sri Lanka and general devastation of infrastructure in the affected areas.
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